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\/ The Registrar NGT,
Hon'ble NGT,
Central Zone Bench,
Bhopal.

Sub.:- Joint Committee Report with respect to Hon’ble NGT order dated 17.09.2025
in matter of OA No.117/2025 (CZ) News Item Titled “Landslide horror in Rajasthan
village: Hill breaks apart with explosion-like roar after heavy rain; locals blame
mining menace” appearing in Times of India dated 23/07/2025.

Ref.: Hon’ble NGT order dated 17.09.2025 in matter of OA No0.117/2025 (CZ) News
Item Titled “Landslide horror in Rajasthan village: Hill breaks apart with explosion-
like roar after heavy rain; locals blame mining menace” appearing in Times of India
dated 23/07/2025.

Sir,

With reference to above subject, it is submitted that Hon’ble Tribunal by order
dated 17/09/2025 in matter of O.A. No. 117/2025 (CZ) has directed to submit Joint
Committee report by e-mail on ngtczbbho-mp@gov.in.

In compliance of direction passed by the Hon'ble Tribunal, the Joint Committee report
is being submitted with this letter for kind perusal of the Hon’ble Tribunal.

Encl: As Above

Yours sincerely,

 —
(Sudheer Yadav)
EE & Regional Officer

I Bierad, g9 T, Wdl 01—-90 Do T e &=, F, IoEE— 333001
CP-01/90, Raj Complex, First Floor, RIICO Phase-II,Jhunjhunu(Rajasthan)-333001
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Factual & Action Taken Report by
Joint Committee

In Compliance of

Hon’ble NGT order dated 17.09.2025
in matter of OA No.117/2025 (CZ)

News Item Titled “Landslide horror in Rajasthan
village: Hill breaks apart with explosion-like roar after
heavy rain; locals blame mining menace” appearing in

Times of India dated 23/07/2025

By the Joint Committee comprising of

1. Shri Naresh Soni, S.D.M., Chirawa.
2. Shri Sudheer Yadav, Regional Officer, RSPCB, Jhunjhunu.

3. Shri Ramlal Singh, Mining Engineer, Department of Mines and
Geology, Jhunjhunu, Rajashan
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Factual and Action Taken Report by Joint Committee

In _compliance to Hon’ble NGT order dated 17-09-2025 in matter of OA
117/2025 (CZ) News Item Titled “Landslide horror in Rajasthan village : Hill
breaks apart with explosion-like roar after heavy rain; locals blame mining
menace” appearing in The Times of India dated 23-07-2025

1.0 Introduction: -

The Hon’ble NGT vide order dated 04-08-2025 issued following
order/instructions in the matter of O.A No. 387/2025 (PB) registered suo-
motu on the basis of a News item titled " Landslide horror in Rajasthan village :
Hill breaks apart with explosion-like roar after heavy rain; locals blame mining
menace” appearing in The Times of India dated 23-07-2025.

“3. The news item mentions that the incident caused part of a hill to break apart
with a loud, explosion-like sound. It has been reported that local people blamed
the landslide on illegal and unregulated mining activities being carried out in the
area by private mining contractors.

4. The news item also states that tremors from the landslide were felt in nearby
villages, which led to panic among residents. According to the news item,
villagers have alleged that the hills in the region have been extensively mined in
violation of mining regulations and environmental norms.

5. The news item further points out that a nearby school building has developed
visible cracks, allegedly due to repeated blasting and the recent collapse. It has
also been reported that there is widespread fear among locals of more landslides
occurring due to continuing rains and weakened hill structures.

6. The above matter indicates violation of the provisions of the Environment
(Protection) Act, 1986, the Mines and Minerals (Development and Regulation) Act,
1957.

7. The news item raises substantial issues relating to compliance with the
environmental norms and implementation of the provisions of scheduled
enactment.”

Subsequently, The Hon’ble NGT vide order dated 17-09-2025 issued following
order/instructions in the matter of O.A No. 117/2025 (CZ) registered suo-motu
on the basis of a News item titled " Landslide horror in Rajasthan village : Hill
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breaks apart with explosion-like roar after heavy rain; locals blame mining
menace” appearing in The Times of India dated 23-07-2025.

“3. In view of the circumstances as narrated and contained in para 3 of the
Tribunal's order dated 04-08-2025, we deem it just and proper to call a factual
and action taken report from the Committee consisting the following members:-

(i) One Representative from the Rajasthan State PCB,

(ii) One representative from the Department of Mines and Geology, Rajasthan,
and.

(iii) One representative from the Collector, Jhunjhunu.

4. The Committee is directed to visit the site in question and submit the factual
and action taken report within three weeks. The State Pollution Control Board
will be the nodal agency for coordination and logistic support.”

Copy of Hon’ble National Green Tribunal, Central Zone Bench, Bhopal order
dated 17-09-2025 is enclosed at Annexure-I.

2.0 Constitution of the Joint Committee: -

In compliance of above Hon’ble National Green Tribunal order dated 17-09-
2025, the following officials have been nominated as members of Joint
Committee by respective departments: -

a) District Collector, Jhunjhunu has nominated Shri Naresh Soni, Sub
Divisional Magistrate, Chirawa as committee member from District
Collector, Jhunjhunu.

b) Member Secretary, Rajasthan State Pollution Control Board, has nominated
Shri Sudheer Yadav, Regional Officer, Regional Office, RSPCB, Jhunjhunu
as committee member from State Board.

c) Shri Ramlal Singh, Mining Engineer, Department of Mines and Geology,
Jhunjhunu as committee member from Department of Mines and Geology,
Rajasthan.

Copies of the nomination letters are enclosed at Annexure-II

3.0 Brief Information: -
The Hon’ble NGT vide order dated 04-08-2025 in O.A No. 387/2025 (PB)

registered suo-motu on the basis of a News item titled " Landslide horror in

NGT 0A 117/2025 (CZ) ®}/J’
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Rajasthan village : Hill breaks apart with explosion-like roar after heavy rain;
locals blame mining menace” appearing in The Times of India dated 23-07-
2025 Subsequently, the Hon’ble NGT vide order dated 17-09-2025 in O.A No.
117/2025 (CZ) registered suo-motu on the basis of a News item titled "
Landslide horror in Rajasthan village : Hill breaks apart with explosion-like
roar after heavy rain; locals blame mining menace” appearing in The Times of
India dated 23-07-2025. The news items points out the following issues:

(i) Ilegal and unregulated mining activities being carried out in the area by
private mining contractors.

(ii) Developed visible cracks in nearby school building,.

(iii) Violation of the provisions of Environment (Protection) Act, 1986.

(iv) Violation of the provisions of Mines and Minerals (Development and
Regulation) Act, 1957.

(v) Substantial issues relating to compliance with the environmental norms.

4.0 Field Visit by the Joint Committee: -

The Joint Committee visited all the 07 mining leases M/s Yogendra Chaudhary
(ML No. 13/2000), M/s Prakash Veru Mining (ML No. 143/1992), M/s Savitri
Devi (ML No. 196/1996), M/s Shambhu Panwar (ML No. 59/1995), M/s Subhir
Kumar (ML No. 28/1999), M/s Juglal Chopra (ML No. 6/1995) and M/s
Mahendra Singh, (ML No. 20/1987) situated at Village: Nari, Tehsil: Chirawa,
District- Jhunjhunu on 07-11-2025 for verification of the issues rose in the
news item.
The following observations were made by SDM, Chirawa:
e The mining conducted so far has not been done in accordance with
regulations and is not being conducted using the standardized procedures.
e The distance between the mining lease and the inhabited land is 50 to 100
meters, and uncontrolled blasting poses the risk of cracks in homes and
damage to the school building.
e In the past, two or three incidents of hill collapse have occurred due to

mining during the rainy season. On one occasion, the road to the village

NGT 0A 117/2025 (CZ)
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was completely submerged in a ditch, causing immense difficulties for the
public,

e The school nearest to the hill, which is approximately 3 or 4 meters away,
is experiencing fear among the children due to the sound of blasting,.

e Earlier, in Jhalawar district of Rajasthan, some children died when a
school roof collapsed due to heavy rainfall.

e Here too, the possibility of such an incident occurring on the roofs of
school classrooms due to vibrations from uncontrolled blasting cannot be
ruled out.

¢ On all 07 mining leases, no visible separation by pillars is visible on site.

¢ SDM Chirawa has recommended that the mining operations in Village:
Nari, Tehsil: Chirawa, District: Jhunjhunu must be stopped.

A copy of the mauka report, the letter submitted by villagers to the SDM,
Chirawa, the report from the Junior Engineer, Samagra Shiksha, Jhunjhunu,
the report submitted by the SDM, Chirawa to the District Collector, Jhunjhunu

along with photographs are enclosed as Annexure-III.

5.0 Violation of the provisions of Mines and Minerals
(Development and Regulation) Act, 1957:-

Deputy Director, Office of the Director of Mines Safety, Ajmer Region-2,

Directorate General of Mines Safety (DGMS) visited the mining lease area (ML

No. 13/2000) where the collapse incident occurred on dated 23-07-2025 along

with officials of the Department of Mines and Geology, Rajasthan. The report

has been submitted and is enclosed herewith as Annexure-IV. The salient
points of the report are summarized below:

e Regulation 106 (2)(b) of the Metalliferous Mines Regulations, 1961: The
mine was being Worked with the help of Heavy Earth Moving Machinery
(HEMM) in conjunction with blasting without obtaining permission in
writing from this Directorate.

HEMM shall not be deployed in the mine until permission in writing is

obtained from this Directorate.

NGT 0A 117/2025 (CZ) U’/
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Regulation 106(3) of the metalliferous Mines Regulations, 1961: The
opencast working was not kept adequately benched and a single bench of
about 25m height on Eastern side and about 10m height on western side of
the mine was formed.

No man/ machine shall be deployed within a horizontal distance of at least
38m and 15m from the toe of the high wall on Eastern side and Western
side of the mine respectively till proper benches of height not more than 6m

and width not less than the height are formed from top downwards.

6.0 Status Of Environmental Clearance (EC) And Consent To

Operate (CTO) From Rajasthan SPCB

As per the records available with the Regional Office, RSPCB, Jhunjhunu

Office, Jhunjhunu, the brief details of all 07 mining lease are as follows:

S. | Name of Mine Area Status of | Consent To

Environmental | Operate (CTO)

No Clearance (EC) |issued by RSPCB

Status

1. |M/s Yogendra Chaudhary | 1 ha Obtained EC | CTO was issued
ML No. 13/2000, Village- From SEIAA on | on 22-08-2023
Nari, Tehsil- Chirawa, 25-08-2015. which was valid
District: Jhunjhunu up to  30-09-

2028.

2. |M/s Prakash Veru | 0.87 ha | Obtained EC|CTO was issued
Mining, ML No. From SEIAA on|on  24-08-2023
143/1992, Village- Nari, 01-07-2015. which was valid
Ealhsn!il Chirawa, District: up to 31-07-

unjhunu 2028.

3. | M/s Savitri Devi, ML No. | 0.9998 | Obtained EC | CTO was issued
196/1996, Village- Nari, | ha From SEIAA on|on  20-06-2018
Tehsil- Chirawa, District: 23-08-2015. which was valid
Jhunjhunu up to 31-08-

2023.

4. |M/s Shambhu Panwar, | 0.40 Obtained EC | CTO was issued

ML No. 59/1995, Village- From SEIAA on|on  03-08-2018

NGT OA 117/2025 (CZ)
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Nari, Tehsil- Chirawa, 06-08-2015. which was valid

District: Jhunjhunu up to  30-09-
2028.

5. | M/s Subhir Kumar, ML [ 0.77 ha | Obtained EC | CTO was applied

No. 28/1999, Village- From SEIAA on|on  10-11-2025

Nari, Tehsil- Chirawa, 09-12-2015. which was

District: Jhunjhunu refused.

6. |M/s Juglal Chopra, ML | 1.21 ha | Obtained EC | CTO was issued

No. 6/1995, Village- Nari, From SEIAA on|on 26-07-2023

Tehsil- Chirawa, District: 06-08-2015. which was wvalid

Jhunjhunu up to 30-00-
2028.

7. |M/s Mahendra Singh, ML | 01 ha | Obtained EC | CTO was issued

No. 20/1987, Village- From DEIAA on|on  17-01-2023

Nari, Tehsil- ~ Chirawa, 26-05-2016. which was valid

District: Jhunjhunu up to 31-12-

2027.

Copy of Environmental Clearance issued by SEIAA is attached at Annexure-V
and copy of CTO from Rajasthan SPCB is attached at Annexure-VI.

7.0 Compliance Status Of Environment (Protection) Act, 1986
And the environmental norms:-

During the course of the joint committee inspection conducted on 07-11-2025,

the following observations were made:

Name & Status of | Plantation Overburden | Intersection
Address of Operation | status dumps with
Mines groundwater
table.
M/s Yogendra | Non- The Mining No Mining
Chaudhary (ML | operational | Lease (ML No. overburden operations
No. 13/2000), 13/2000) has dumps were | have not
Village- Nari, planted a total of | observed at | intersected
Tehsil- 100 saplings at | the site the g
Chirawa, Gaushala, Bagar f;g;n atct
District: and 108 saplings '

NGTOA117/2025(CZ)®}//!/E : __E ~g = Pae?
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Jhunjhunu in the Nagar

Palika, Bagar

area during the

year 2025-26.

Copy of the

plantation letter

is enclosed as

Annexure-VIIL.
M/s Prakash Operational | The Mining No Mining
Veru Mining, Lease (ML No. overburden operations
(ML No. 143/1992) has | dumps were | have not
143/1992), planted a total of | observed at intersected
Village- Nari, 108 saplings in the site the d
Tehsil- the Nagar Palika, gg;‘;n AR
Chirawa, Bagar area and '
District: 62 saplings in
Jhunjhunu the Gram

Pahchayat, Nari

during the year

2025-26. Copy of

the plantation

letter is enclosed

as Annexure-

VII.
M/s Savitri Non- The Mining No Mining
Devi, (ML No. | operational | Lease (ML No. overburden | operations
196/1996), 196/1996) has | dumps were | have not
Village- Nari, planted a total of | observed at | intersected
Tehsil- 108 saplings in the site the
Chirawa, the Nagar Palika, g

S able.

District: Bagar area and
Jhunjhunu 63 saplings in

the Gram

Pahchayat, Nari

area during the

year 2025-26.

Copy of the

plantation letter

is enclosed as

Annexure-VII.
M/s Shambhu | Operational | The Mining No Mining
Panwar, (ML Lease (ML No. overburden | operations
No. 59/1995), 6/1995) has not | dumps were | have not
Village- Nari, provided record |observed at | intersected
Tehsil- related to the site e
Chirawa, plantation groundwater

NGT OA 117/2025 (CZ)
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District: status. table.
Jhunjhunu
M/s Subhir Non- The Mining No Mining
Kumar, (ML operational | Lease (ML No. overburden | operations
No. 28/1999), 28/1999) has dumps were | have not
Village- Nari, planted a total of | observed at intersected
Tehsil- 215 saplings in | the site the
Chirawa, the Gram gg;ndwater
District: Panchayat, Nari ]
Jhunjhunu area during the

year 2025-26.

Copy of the

plantation letter

is enclosed as

Annexure-VII.
M/s Juglal Operational | The Mining No Mining
Chopra, (ML Lease (ML No. overburden | operations
No. 6/1995), 6/1995) has not | dumps were | have not
Village- Nari, provided record | observed at | intersected
Tehsil- related to the site the -
Chirawa, plantation gg}ler.l ="
District: status.
Jhunjhunu
M/s Mahendra | Non- The Mining No Mining
Singh, (ML No. |operational | Lease (ML No. overburden operations
20/ 1987), 20/ 1987) has dumps were bave not
Village- Nari, planted a total of | observed at ;ﬁterse"ted
Tehsil- 125 saplings in the site gun dwater
Chirawa, the Gram g ble
District: Panchayat, Nari '
Jhunjhunu area and 125

saplings in the
Gram
Panchayat,
Ghardana Kalan
area and 100
saplings in the
Jodha ka Bas
area during the
year 2025-26.
Copy of the
plantation letter
is enclosed as
Annexure-VII.

NGT OA 117/2025 (CZ)
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8.0 Developed visible cracks in nearby school building:-

As per the report submitted by the Mining Engineer, Jhunjhunu and the
minerals occurring in the Hill near Village: Nari, Tehsil: Chirawa consist of
weaker rock formations and natural crack zones are present within the hill.

The report is enclosed as Annexure-VIII.

Visible cracks were observed in a few rooms of the school building, which were
reported to have developed due to shot hole blasting carried out in the nearby
mining lease area prior to the hill collapse that occurred on 23-07-2025.

Photographs taken during the inspection are enclosed as Annexure-IX.

However, as per the statement of the Principal, Government Senior Secondary
School, Village: Nari, Tehsil: Chirawa, District: Jhunjhunu during the incident
of 23-07-2025, no new cracks were developed in any room of the school

building, only the roof plaster in one room sustained minor damage.

9.0 Illegal and unregulated mining activities being carried out

in the area by private mining contractors:

As per the report submitted by the Department of Mines and Geology,
Jhunjhunu, Rajasthan for all 07 mining leases, which is enclosed as an
Annexure-X, the brief details related to illegal mining activities of all 07 mining
lease are as follows:

(i) ML No. 13/2000

As per the joint moka report of the Mining Engineer Office, Sikar and Revenue
Department dated 04-04-2012, it was observed that illegal mining of 315 MT
had been carried out beyond the allotted mining lease area (ML No. 13/2000).
A penalty of 69300 rupees was imposed, which was subsequently deposited by
the lease holder on dated 14-08-2012. The report is enclosed as Annexure-XI

As per the joint inspection report of the Officials of the Department of Mines

and Geology, Rajasthan dated 30-01-2024 & re-inspection report dated 10-01-
2025, it was observed that illegal mining of 2089.32 MT had been done beyond

NGT OA 117/2025 (CZ)
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the sanctioned mining lease area (ML No. 13/2000). A penalty of 944303.16
rupees was imposed, which was deposited under the one time settlement
scheme by depositing 25% of the penalty amount (236077 rupees) by lease
holder on dated 23-01-2025. The report is enclosed as Annexure-XII

Mines Foreman, Department of Mines and Geology, Jhunjhunu visited the
mining lease area on 11-09-2025 and submitted a report. As per KML file of
mining lease (ML No. 13/2000), it was observed that the stone sliding had
occurred within the allotted mining lease area. The report is enclosed as
Annexure-XIII

(i) ML No. 143/1992

As per the moka report of the Mining Engineer Office, Jhunjhunu, dated 11-
04-2015, it was observed that illegal mining of 7056 MT had been carried out
beyond the allotted mining lease area under ML No. 143/1992. Consequently,
a penalty amounting to 21,21,800/- rupees was imposed, which was
subsequently deposited by the lease holder on dated 03-08-2016. The report is

enclosed as Annexure-XIV.

(iii) ML No. 196/1996

As per the moka report of the Mining Engineer Office, Sikar, dated 11-03-2014
& subsequent re-inspection dated 29-05-2014, it was observed that illegal
mining of 10926.73 MT had been carried out beyond the allotted mining lease
area under ML No. 196/1996. Accordingly, a penalty of 24,08,883/- rupees
was imposed, which was subsequently deposited by the lease holder on dated

SIE T
23-06-2015. TRE tusort is enclosed as Annexure-XV.

PEMIR FiRR

FREE. JFeit BRI (ivy ML No. 59/1995

As per the moka report of the Mining Engineer Office, Jhunjhunu, dated
15-04-2014, it was observed that illegal mining of 2382.81 MT had been
carried out beyond the allotted mining lease area under ML No. 59/1995. A
penalty of 5,29,300/- rupees was imposed, which was subsequently deposited

NGT 0A 117/2025 (CZ)
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by the lease holder on dated 17-07-2014. The report is enclosed as Annexure-
XVI.

(vy ML No.28/1999

As per the records available with the Department of Mines and Geology, no

illegal mining was found beyond the allotted mining lease area of 0.77 ha.

(vi ML No. 06/1995

As per the records available with the Department of Mines and Geology, no

illegal mining was found beyond the allotted mining lease area of 1.21 ha.

(vij ML No. 20/1987

As per the records available with the Department of Mines and Geology, no

illegal mining was found beyond the allotted mining lease area of 1.00 ha.

(N oni)

M. Chirawa
208 l%monaf Magistrate
Chirawa (Jhunjhunu) Ra.

_ g -

(Ramlal Singh) (Sudheer Yadav)
Mining Engineer Regional Officer, RSPCB,
Department of Mines and Geology, Jhunjhunu Regional Ofﬁce,Jhunjhunu

2 cip ! it it

= — - |
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Annexure-I
Item No.02 281

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
{Through Video Conferencing)

Original Application No.117/2025(CZj
[Earlier O.A. No.387/2025-PB)

News Item Titled “Landslide horror

in Rajasthan village: Hill breaks apart
with explosion-like roar after heavy rain;
locals blame mining menace” appearing
in The Times of India dated 23.07.2025

Suo Motu

Date of Hearing: 17.09.2025

CORAM: HON’BLE MR, JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
- HON'BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER

For Applicant {s): Suo Motu,

For Respondent(s): Mr. Shoeb H. Khan, Adv. for State of Rajasthan

Mr. Rohit Sharma, Adv. for RSPCB
Mr. Yadvendra Yadav, Adv. for CPCR

1. Learned counsel for the CPCR Mr. Yadvendra Yadav has submitted

that the reply on behalf of the Respondent No.5, CPCR, was uploaded

- on the website Just vesterday but the same was not actually uploaded

due the technica] problems.The same may be filed shortly.

62

. Learned counsel appearing for Responden: Nos.1, 2 and.s Mr. Shoeb

H. Khan sought 4 short time to file the reply

oY)

- In view of the circumstances as narrated ang contained in p
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iil} QY Svies e "
! One representative trom the Department of Mines and Grology
Rajusthan, and

01} One representative from the Collector, Jhunjhunu,

.

s

- The Committee is directed to visit the site in question and subthit the
factual and action taken report within three weeks. The State PCR wil] be
the nodal agency for coordination and logistic support.

S. The report in the matter be filed by the Committee by email ar
ngtezbbho-mpigov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF,

6. The rest of the Rc‘spondcms are directed to submit their reply within

three weeks.

List it on 17w November, 2025.

Sheo Kumar Singh, JM

Sudhir Kumar Chaturvedi, EM

17t September, 2025,

Original Application No.117/2025({CZ)
{Eariier O.A. No.387/2025-PBi

AK

2 oM
e v
Rt 1
NO AL R IR LD
Weiihed ®) Ixlicte e e AT & L
News ftent Titl dn T D dike Foat -"”.'1 o T R
-t earl® LRRN W Can K

O.A No 117 /2025(CZ)

(¥ scanned with OKEN Scannefg



283 Annexure-I1

A Rajasthan State Pollution Control Board

——— 2 Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
‘\“ﬁ"’“}y/;‘/ Phone :0141- 2716804, 2716800 e-mail : member-secretary@rpcb.nic.in

Helpline No.: 0141-2716877
No. F.10 (778) RPCB/Legal/NGT/2025/ [0 & Y - jes € Date: -39 'v_é) I%ZJ’

Regional Officer,

Regional Office, Rajasthan State Pollution Control Board,
Jhunjhunu.

Mobile No.: 8829457375

Email: rorpch.jin[atlgmail[dot]com

Subject:- Nomination of Member-cum-Nodal Officer to Joint Committee in compliance with the Order
dated 17.09.2025 passed by the Hon’ble National Green Tribunal, Central Zone Bench, Bhopal
in O.A. No. 117/2025 (CZ) namely News Item Titled “Landslide horror in Rajasthan village:
Hill breaks apart with explosion-like roar after heavy rain; locals blame mining menace”
appearing in The Times of India dated 23.07.2025

Sir/Madam,

This is with reference to the subject cited above. The Hon’ble National Green Tribunal,
Central Zone Bench, Bhopal, vide its order dated 17.09.2025 in Original Application No. 117/2025 (CZ),
has constituted a Joint Committee and directed, inter alia, as follows:

“3. In view of the circumstances as narrated and contained in para 3 of the Tribunal’s order
dated 04.08.2025, we deem it just and proper to call a factual and action taken report
from the Committee consisting the following members:-

L One representative from the Rajasthan State PCB,

ii. One representative from the Department of Mines and Geology, Rajasthan,
and

iii. One representative from the Collector, Jhunjhunu,

4. The Committee is directed to visit the site in question and submit the factual and action
taken report within three weeks. The State PCB will be the nodal agency for
coordination and logistic support.”

In compliance with the directions of the Hon’ble Tribunal, you are hereby nominated as the
member-cum-Nodal Officer representing the Member Secretary, Rajasthan State Pollution Control Board
in the aforesaid Joint Committee. You are directed to coordinate with all concerned and ensure timely
submission of the requisite report in accordance with the directions of the Hon’ble Tribunal.

A copy of the Tribunal’s order dated 17.09.2025 is enclosed herewith for your reference and
necessary action.

Enclosed-As above

(Sharda Pratap Singh)
Member Secretary

alid

gfda Pratap

Copy to the following for information and necessary action:
1. Director, Mines and Geology Department, Udaipur (Rajastha
2. Distret Collector, Jhunjhunu (Rajasthan)

Sig nature
Digitally signed by 3

syt SINGH
F??-%En Designation ™ € Secretary
: gﬁ Date: 2025.09°R845:09:11 IST
[Ohig=3: Reason: Approve¥ember Secretary
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[tem No.02

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No.117/2025(CZ)
(Earlier O.A. No.387/2025-PB)

News [tem Titled “Landslide horror
in Rajasthan village: Hill breaks apart
with explosion-like roar after heavy rain;
locals blame mining menace” appearing
in The Times of India dated 23.07.2025
Suo Motu

Date of Hearing: 17.09.2025

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER

For Applicant (s): Suo Motu,

For Respondent(s): Mr. Shoeb H. Khan, Adv. for State of Rajasthan

Mr. Rohit Sharma, Adv. for RSPCB
Mr. Yadvendra Yadav, Adv. for CPCRB

ORDER

1. Learned counsel for the CPCB Mr. Yadvendra Yadav has submitted

that the reply on behalf of the Respondent No.5, CPCB, was uploaded
. on the website just vesterday but the same was not actually uploaded
due the technical problems.The same may be filed shortly.

2. Learned counsel appearing for Respondent Nos.1, 2 and 3 Mr. Shoeb
H. Khan sought a short time to file the reply.

3. In view of the circumstances as narrated and contained in para 3 of
the Tribunal’s order dated 04.08.2025, we deem it just and proper to
call a factual and action taken report from the Committee consisting
the following members:-

(i) One representative from the Rajasthan State PCB,

0.A. No.117/2025(CZ) News Item Titled “Landsli
breaks apart with explosi
blame mining menace”
dated 23.07.2025

ke roar after heavy rain; local
appearing in The Times of India

de horror in Rajasthan village: Hill

18
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5.

6.

285

(iij ~ One representative from the Department of Mines and Geology,
Rajasthan, and

(iiif  One representative from the Collector, Jhunjhunu,

The Committee is directed to visit the site in question and submit the
factual aﬁd action taken report within three weeks. The State PCB will be
the nodal agency for coordination and logistic support.

The report in the matter be filed by the Committee by email at
ngtczbbho-mpigov.in preferably in the form of searchgable PDF/OCR
Support PDF and not in the form of Image PDF.

The rest of the Respondents are directed to submit their reply within

three weeks.

List it on 17th November, 2025.

Sheo Kumar Singh, JM

Sudhir Kumar Chaturvedi, EM

17 September, 2025,
Original Application No.117/2025(CZ)
(Earlier O.A. No.387/2025-PB)

AK
2
O.A. No.117/2025(C2) News [tem Titled “Landslide horror in Rajasthan village: Hill
breaks apart with explosion-like roar after heavy re ain: local
blame mining menace” appearing in The Times of India

dated 23.07.2023
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Annexure-1V

ﬁa;,ﬁa_ T §3&R / Government of India
Om AH Ud AFAN AAET  /Ministry of Labour & Employment
— m — @i {1 AFIALUTAT  /Directorate General of Mines Safety
HTA AT/ 2 -Ajmer Region - 2
§ AT.dgmsajr2@gmall.com gINTY: 0145-245537, WraTam fa® U3,
HIAT305001 -

T HEAT HFe-2/fAo/Iociued q/2025/ HIN, et
ELE

G T s

FIAT F -2, HAN

Jar &

AN Wew e, @ #Afas

AT HAS B, ST TR,

A GRS AFAY W WA (THTSA Ak 13/2000)
fAwe o\ T F1 T, agda s,
IEEIECECERITISIC

favg . A9d FAA ST 1 AT qETd AFAN W Wel  (TATS AsI 13/2000), fFAwe I
ST FT a1, dEde RSmEr, ST geele, Torear & AfeTr & ¥y 7 Jeoud 97 |

Hgled,

IFA fAwgd oA 22.08.2025 H A TGN FAR €T3, WA FRET 30 A, wo#R a3-02
ZanT @i HyefagsA, 1952, & dgd uifead @ R_fAs, 1961 & 3d9a Al seaaa o
Ao -

1. Regulations 106 (2)(b) of the Metalliferous Mines Regulations, 1961: The minewas
being worked with the help of Heavy Earth Moving Machinery (HEMM) in conjunction with
blasting without obtaining permission in writing from this Directorate.

HEMM shall not be deployed in the mine until a permission in writing is obtained
from this Directorate.

2. Regulation 106(3) of the Metalliferous Mines Regulations, 1961: The opencast working
were not kept adequately benched and a single bench of about 25m height on Eastern side and
about 10m height on western side of the mine was formed.
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No man/machine shall be deployed within a horizontal distance of atleast 38m and
15m from the toe of the high wall on Eastern side and Western side of the mine
respectively till proper benches of height not more than 6m and width not less than
the height are formed from top downwards.

It is requested to rectify the above contraventions forthwith and submit compliance report giving
the details in the manner in which each violation has been rectified within 21 days from the date
of issue of this letter.

HadrT / Yours faithfully,

g0/-
@ et fAdere/ Director of Mines Safety,
HSAT & -2, I’ / Ajmer Region-2 , Ajmer

TT HEAT : Iofo-2/fAqe/IedTat TH/2025/ |99 BT 9a|q|2§ 3R, Retiw wfafefy : qgard
Td HTGRTH HIAaTET o 9 :

Tifx 3P, s, @ U A fauT, ISR WHR, IRNH fled & FHA A5 A
2, g[S, TSTEYT - 333001 | 4

\@/m

@1 &t fAdere / Director of Mines Safety,
IS &8F - 2, 3 / Ajmer Region - 2, Ajmer
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State Level Environment Impact Assessment Authority, Rajasthan
4, Institutional Area, Jhalana Doongri, Jaipur-302004 ‘
= Phone: 01412705633, 2711329 Tixt. 361 s
- No. F1 (4YSEIAA/SEAC-Raj/Sectt/Project/Cat, 1(a)B2 (2016)14-15 Jaipur, Dated: 2 5 A\JG zms

Annexure-V

= To, o

- shri Yogendra Choudhary |
- Wardno 9, Kort wali Gali, Khatu Mod Ringus,

- Tehsil- Shrimadhopur, Dist- Sikar (Raj)

Sub:- Environmental Clearance for Masonary Stone Mining Project M.L. No. 13/2000, Area—1.0 Ha.)

At Near Village-Nari Pahari, Tehsil-Chirawa; District-Thunjhunu, (Rajasthan) by Shri
Yogendra Choudhary. : :

This has reference to your application dated 31.03.2015 seeking environme_ntal clenrariees forié};g'
. above mining project under EIA Notification 2006. The proposal has bgfar} appraised as per é)rescr K
~procedure in the light of provisions under the EIA Notification 2006 on the l.),'a}s1s Qf _ﬁhe_manflatoryﬁl 0?%1“26 -
- enclosed with the application viz. the questionnaire, EIA, EMP and additional clarifications 'rmi & o
- response to the observation of the State Level Expert Appraisal Committee Raj asthan, in its meeting hel
18,19 & 20 May, 2015 - » 4! . X :

‘A Brief details of the Prbiect:

[sr. \Par_ticulars
|- No. sl :

“an

Details / Informafion

" |Project Details -
MUL.No./ -

1. |Cat. /Item no. (in Schedule): 1(2)B2 EHITLT e Sl
‘1.2.  |Location of Project - | Village:- Nari Pahari, Tehsil:- Chirawa, District:- JThunjhunu
3. ‘ '

M.L.No- - 13/2000

|& Source

e ML Area- 1.0 ha

> \ - |Production capacity - Khasra No.- 181 -

i R . ~ [1,50,000 TPA b

- |4, [Project Cost: Atk Rs-10Lac . TRED
B { Water Requirement Water Requirement- 5.0 KLD :

Source of Water- Near by Villages

o 6. * |Fuel & Energy:-

[Fuel & Energy- Electric power is not re

qﬁired and Diesel will be]

Sed , __ |used for operation of Mine Machinery. , : .
Environment Management Plan  [Rs. 0.45 Lac per annum R
. |CSR /ESR Activities __ |Rs.0.30 Lac Per annum .
9. |Green Belt/ Plantation Rs. 0.20 Lac per annum

Rs 0.25 Lac per annum

/o ' learance to th
Sment* Notification 2006 and j

tions as follows: -

(¥ scanned with OKEN Scanney
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inted to the Masonary Stone Mining Project M.L. No. 13/2000,

ari. Tehsil:- Chirawa, District:- Jhunjhunu (Rajasthan),
: sions mentioned in the MoEF ‘and CC Office

2. This Environment Clearance (EC) is gre
4 /§rca-1.0 Ha.) At Near Village:- Nari Pah _
- That the pp shall comply with all the applicable provi

emorandum dated 24th June, 2013 and 24th December, 2013. .
4 That the grant of this E.C. is issued from the environmental angle only, and does not absolve the project

Proponent from the other statutory obligations prescribed under any .OPhC" IﬂYV or any-'other Instrument in
force. The sole and complete responsibility, to comply with the conditions laid down in all other ‘laws fc?r
the time-being in force, rests with the industry / unit./ project proponent. Any appeal against this
Cnvironmental clearance shall lie with the National Green Tribunal, if preferred, within a period of 30

- 9ays as prescribed under section 16 of the National Green Tribunal Act, 2010.
5. As stated by the PP, the total water requirement for the project shall be limited to 5.0 KLD Necessary

permission if required shall be taken from CGWA for withdrawl of ground W’ater. .
6. As envisaged, the PP shall invest at least Rs. 0.45 Lac/year towards annual:recurring cost for

- Implementing the Environment Management Plan. _ :
7. Further, for ESR/C.S.R. an amount of Rs. 0.30 Lac/year (towards annual recurring cost) shall be kept
~carmarked for socio economic up-lifiment activities of the area particularly in the field of education, -
health, sanitation, other social work (need based) such as drinking water supply, assistance in farming,
providing Toilets in Schools, etc. This amount shall be earmarked, effectively utilized and reflected in the
- books of accounts. Relevant report of the same to be made a part of social monitoring and six monthly
compliance reports should be submitted to RPCB and MoEF , Regional Office, Lucknow. _
-8. - The mining operations shall not intersect groundwater table. In case of working below ground water table,
prior approval of the Central Ground Water Authority shall be obtained. o ,
- 9.. The PP shall construct Rain Water Harvesting Structure and Artificial Recharge Structure in the lease
area as also implement other/suitable conservation measures to augment ground water resources in the
.+ areain consultation with the Regional Director, CGWB. _ - '
.10. Occupational health and safety of mine labour shall be given the hi ghest priority.
11. Budgetary provision of Rs. 0.25 Lac/year for the labours working in the Mine for all necessary
infrastructure facilities such as health facility, sanitation facility, fuel for cooking, along with safe
drinking water, medical camps, and toilets for womén, créche for infants should be made and submitted to
RPCB, Jaipur at the time of CTE/CTO. The housing facilities and Group Insurance should be provided
~~ for mining labours.
12. Topsoil shall be stacked temporarily at earmarked sites only and it should not be kept unutilized for a.
* - period more than three years; it should be used for land reclamation and plantation in mined out areas.
13. The project proponent shall ensure that no natural water course / water body shall be obstructed due to |
. any mining operations. ’ . | " _
 * 14, The waste should be dumped at designated site as per approved Mining Plan on non-mineralized land
_within lease area or outside lease area at land provided by . district authority or occupied by the
* “lessee,STP/Quarry Liscence holder.The height of the dump shall be as per the approved mining plan and.

‘toe of the dump should have retaining wall. -

. 15. The benches height, width and slope shall be-maintained as per the MMR 1961 or the DGMS approval.
''16. Garland drains; settling tanks and.check_d_ams of appropriate size, gradient and length shall be constructed.

5 und the mine pit and over burden dumps and sump capacity should be designed keeping 50 %

~ both around the mine pit and over burden dumps and sump
safety margin over and above peak sudden rainfall (based on 50 years data) and maximum discharge in .

. the area adjoining the mine site. Sump capacity should also provide adequate pits, which should be

. constructed at the corners of the garland drains and de-silted. ! A _

" 17. Drills shall either be operated with dust extractors or equipped with water injections system.

s ‘_én“',isagéd,*pl,aﬂtat;iop"Shauibgralse(.i in an area of 33‘%3 of total area including green belt in the safety
) zoneal‘oun d the mining _le.as?;,by-’Plém,mg the_ native Species around ML area, OB dumps, backfilled and
; : = faitaed "a‘r'o’und’.W@fwér\:body’,mi?dsﬂ?tc‘ or outside lease area in consultation with the Gram Panchayat or

(¥ scanned with OKEN Scanneyg



19. Regular water sprinkling should be
levels of SPM and RSPM such as haul
be ensured that the Ambient Air Quality |

20. Data on ambient air quality and stack emissions $

1

21. Blasting operation should be carried out only

22. The project proponent shall
shall be taken to conserve wildlife.

. No further expansion or modification in
Rajasthan. In casc of deviation or alterations

BJ
Lad

B.
1.

2.

%

£
1L
Lo
14 clearance and attract action under

305

carticd out in critical areas prone fo air pollution and having high
roads. Toading and unloading points and transfer points. It should
sarameters conform to the porms prescribed by the CPCB.

hould be submitted to Rajasthan State Pollution Control
by MOEF/NABL/CPCB/RPC B/Government appraved {ab.

during the daytime with safe blasting parameters.

all take due care to protect the exis Utmast precaution

3oard once in six months, carried out
ting Flora and Fauna.

out the approval of the SEIAA,
hose submitted to this authority
the adequacy of the conditions

the plant shall be carried out with
in the project proposal from t
de to the authority to assess

for clearance, a fresh reference shall be ma
protection measures required, if any.

imposed and to add additional environmental

GENERAL C ONDITIONS
Any change in mining technology/scope of W

SEIAA.

Any change in the calen
Periodic monitoring of
monitoring. Location of t
topographical features an

orking shall not be made without prior approval of the
ation, quantum of mineral and waste shall not be made.
| be carried out for PM,o, PM, s, SPM, SO, and NO;
ecided based on the meteorological data,
ive targets and frequency of
{lution Control Board (RPCB).
o the RPCB/CPCB including

dar plan including excav
ambient air quality shal
he stations (minimum 6) shall be d
d environmentally and ecologically sensit

monitoring shall be decided in consultation with the Rajasthan State po
Six monthly reports of the data so collected shall be regularly submitted t
the MoEF, Regional office, Lucknow.

w 85 dBA in the work environment. Workers

Measures shall be taken for control of noise levels belo
ded with earplugs/muffs.

engaged in operations of HEMM etc. shall be provi
Industrial waste water (workshop and waste water from the mine) shall be properly collected & treated
dards prescribed under GSR 422 (E) dated 19th May’ 93 and 31st December

so as to conform to the stan
1993 (amended to date). Oil and grease trap shall be installed before discharge.
Personnel working in dusty areas shall wear protective respiratory devices they shall also be provided

with adequate training and information on safety and health aspects.

Occupational health surveillance program of the workers shall be undertaken periodically to observe
any contractions due to eXposure to dust and take corrective measures, if needed.

The funds earmarked for environmental protection measures shall be kept in separate account and shall
not be diverted for other purpose. Year wise expenditure shall be reported to the RPCB and the

Regional office of MOoEF located at Lucknow.
all monitor compliance of the stipulated

The RPCB and MoEF, Regional Office, Lucknow sh
conditions. The project authorities shall provide a set of a filled in questionnaire and EIA/EMP report to

‘them and extend full cooperation 1o the above office(s) by furnishing the requisite

data/information/monitoring reports.. '
six monthly reports on the status of the implementation of the

The project proponent shall submit
ds to the RPCB, CPCB and MOoEF, Regional Office, Lucknow.

stipulated environmental safeguar
‘A copy of the clearance letter will be marked to the concerned Panchayat/local NGO, if any, from

‘whom suggestions/representations were received while processing the proposal.
‘The RPCB shall display a copy of the clearance letter at the Regional Office, District Industry Center

" and Collector/Tehsildar’s office for 30 days.
bove may result in withdrawal of this

Failure to comply with any of the conditions mentioned a
the provisions of Environment (Protection) Act, 1986.

forced, inter alia, under the provisions of the Water (Prevention &
of Pollution) Act 1981, the Environment

991(all amended till date) and rules made

“The above conditions will be en
Control of Pollution) Act, 1974 the Air (Prevention & Control

 (Protection) Act 1986 and the Public Liability Insurance Act 1
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herey
nder an ; ) :
d also any other orders passed by the Honb’le Supreme Court of India/High Court of

Rajastha
15. The pp S%:;;Ciany other Court of law relating to the Subject Matter.
Which sha] benisnure advertising in at least two local news papers widely circul
- opies of the ¢ vernacular language that, the project has been accorded environmental clearance qn(l
earance letters are available with SEIAA, Rajasthan and the Rajasthan State Pollution

Contr
ntrol Board . (
and may also be seen on the website of the Board at www.rpcb.nic.in. The advertisement
ronmental clearance and a copy

shall be R
shall alson;id; within 7(seven) days from the date of issue of the envi
~16. All the other TRCed to the SEIAA, Rajasthan and Regional Office, Jaipur(S) of the Board.
of EXplos'iVes‘St;:i-mtory clearances such as the approvals for storage of diesel from the Chief Con%rol!c:r
- (protection) ;\c_tlre department, Civil Aviation Department, Forest Conservation Act, 1980 and Wildlife
authority. , 1972 etc. shall be obtained, as may be applicable, by PP from the compctcnt

ated in the region, onc of

Jers under the provisions of Water (Prevention

d Control of Pollution) Act,1981, the

17.. Th et g, | -
ese stipulations would also be enforced amongst the ott
1991 and EIA Notification’

- and o ,

| EnVirCo:(r)lr;r'OIt of PollL}tlon) Act, 1974, the Air (Prevention an

06, ent (Protection) Act,1986, the Public Liability (Insurance) Act,

18. U e . - -

prr(l)dzr theip TOVISIONS of Environment (Protection) Act, 1986, legal action shall be initiated against the

AT roponent, if it was found that construction of the project has been started without obtaining
S 1-9 environmental clearance. -

A L gnwronment clearance is subject to final order of the Honb’le Supreme Court of India in the matter of

oa Foundation Vs. Union of India in Writ Petition(Civil) No. 460 of the year 2004 as may be

. applicable to this project.

Pl
(Ani K] Goel)
Member Secretary,
SEIAA Rajasthan.

- Copy to following for inforrhation and necessary action: .
3 b Secretary‘,Mirnistry of Environment,Forest & Climate Change,Govt. of India, Indira Paryavaran

Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003.
- Addl Chief Secretary, Environment Department, Rajasthan, Jaipur.
‘Smt: Alka Kala, Chairman, SEIAA, Rajasthan, 69-A, Bajaj Nagar Enclave, Jaipur
Sh. Sankatha prasad,(IFS Retd.),250, Gomes Defence Colony, Vaishali Nagar,Jaipur.
 Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary act
~and to display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur.
ironment & Forests, RO(CZ), Kendriya Bhawan, 5th Floor,

Secretary, SEAC Rajasthan.
The CCF, Regional Office, Ministry of Env
 Sector H, Aliganj, Lucknow-220 020, :
~ Director. Department of Mine & Geology, Court Chorha, Udaipur.
Envirdn;nerit Marxagement P.lan.--Divi’siop, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Cdmplex,

B oad New Deli-110003.2 . : |
s Lodh R‘?gg; Department of Environment, Government of Rajasthan, Jaipur with the direction to E.C.
e Masonax;'vStbne Mining_Project ML No. 13/2000, Area—1.0 Ha.) At Near Village—Nari Pahari,

for Ma& i DiStﬁdt'JhF‘"jhu““’ (Rajasthan) by Shri Yogendra Choudhary. upload the copy of this

 Tehsil- Chirawé:
M.S. SEIAA (Rajasthan)

ion

* Tehs
o onthewebsite
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1 ln\"irm.mlcni Impact Assessment Authority, Rajasthan
' nst;t;ltmnn! Area, Jhalana Doongri, Jaipur-302004
"hone: 0141-2705633, 2711329 Ext, 3 ~o
c1 (4Y/SE ISEAC. B al/e ; =2703633, 2711329 Lxt. 361 vt 0k
T: FIEYRIAMSEAL Raj/Secti/Project/Cat, 1(myn2 (1878)14-15 Jaipur, Dated: | m,-';,'?L AR
O, i=
Shri Vijay Singh,
§/o0 Sh. Banshi Singh,
03 Shri Madhopur
{ehsil=_shridadhopur, .
Dist ~ Sikar (Raj)

State Level |

S { - E-C. arv Q ¥
e w0 Masonary Stone, Mining Project (M.L. No. 143/1992, Arca ~ 0.87 Ha.). Khasra No-

181, Pr i i
L : .PIOdUCl{OI) capacity-164000 TPA, At Near Village-Nari Pahari Tehsil- Chirawa &
1strict- Jhunjhunu (Rajasthan)

This has reference to your application dated 12.01.2015 seeking environmental clearances for the
above mining project undcr'l?IA Notification 2006. The proposal has been appraised as per prescribed
procedure in the light Of: provisions under the EIA Notification 2006 on the basis of the mandatory documents
enclosed with the application viz. the questionnaire, EIA, EMP and additional clarifications furnished in

response to the observation of the State Level Expert Appraisal Commi j ini ‘ting he
1516 and 17.04.2015 p ppraisal Committee Rajasthan, in its mecting held on

A Brief details of the Project:

[ 1. Icat./Item no. (in Schedule): ~ [1(a)B1/B2-B2 ,
! 2. [Location of Project Village:-Nari Pahari '
‘ . Tehsil:-Chirawa |
District:-Jhunjhunu ' |

3. |Project Details “IM.L.No- 143/92 ) |
M.L. No. / ML Area-0.87 ha |

i Production capacity Khasra No.-181 ;
5' 164000 TPA - !
| 4. [Project Cost: Rs. 10 Lac ]
5. |Water Requirement 4 KLD o [

& Source Source of Water-Near by Villages |

6. |Fuel & Energy:- Fuel & Energy- Electric power will not be used in mining. Only 11SD :
Fuel will be required for operating Machineries. . 1

7. |Environment Management Plan |Rs. 0.35 Lac per annum |
8 |CSR/ESR Activities Rs. 0.40 Lac Per annum |
9. _|Green Belt/ Plantation Rs. 0.15 Lac A
0. 1Budgetary Breakup for Labour |Rs 0.30 Lakh per annum .

3. The SEAC Rajasthan after due consideratior

Stipulations. The SEIAA Rajasthan
 ' 'hﬂ'feby accord Environmental Clearance
: Assessment Notification 2006 and its subsequ
tonditions as follows:

15 of the relevant documents submitted by the project proponent and
additional clarifications/documents furnished to it have recommended for [Snv‘iron'm'entalrClcam\xgc W i_:‘;-: f’:“',(ff“\m
after-considering the proposal and recommendations qf‘ t}}c SEAC z‘\\!:.mtnln
to the project as per the provisions of Environmenta! [mpact
ent amendments, subject to strict compliance of the terms and
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A SPECIFIC CONDITIONS . 7 : .
1. Consent to Establish and Operate should be obtained from RPCB before starting production fr, hi:

mine. A ’
2. This Environment Clearance (EC) is granted to the Masonary Stone) Mining Project (M.L. N,

143/1992, Area - 0.87 Ha.), Khasra No- 181, Production capacity-164000 TPA, At Near V"”agt“Narj !

Pahari Tehsil- Chirawa & District- Jhunjhunu (Rajasthan) : ‘

3. That the PP shall comply with all the applicable provisions mentioned in the MoEF ang CC Offiee
Memorandum dated 24th June, 2014-and 24th December, 2014. '

4. That the grant of this E.C. is issued from the environmental angle only, and does not abso[ye the
project proponent from the other statutory obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility, to comply with the conditions laid dowp, in
all other laws for the time-being in force, rests with the industry / unit / project proponent. Any appesl
against this environmental clearance shall lie with the National Green Tribunal, if preferred, wijhip a
period of 30 days as prescribed under section 16 of the National Green Tribunal Act, 2010,

5. As stated by the PP, the total water requirement for the project shall be limited to 4.0 KLD Necessary
permission if required shall be taken from CGWA for withdrawl of ground water.

6. As envisaged, the PP shall invest at least Rs. 0.35 Lac/year towards annual recurring cost for
implementing the Environment Management Plan,

7. Further, for ESR/C.S.R. an amount of Rs, 0.40 Lac/year (towards annual recurring cost) shall be kept
earmarked for socio economic up-lifiment activities of the area particularly in the field of education,
health, sanitation, other social work (need based) such as drinking water supply, assistance in
farming, providing Toilets in Schools, etc. This amount shall be earmarked, effectively utilized and
reflected in the books of accounts. Relevant report of the same to be made a part of social monitoring
and six monthly compliance reports should be submitted to RPCB and MOoEF, Regional Office,
Lucknow. ;

8. The mining operations shall not intersect groundwater table. In casg of working below ground water

 table, prior approval of the CéFitral Ground Water Atithority shall be obtaified,

9. The PP shall construct Rain Water Harvesting Structure and Artificial Recharge Structure in the lease
area as also implement other/suitable conservation measures to augment ground water resources in
the area in consultation with the Regional Director, CGWB. .

10. Occupational health and safety of mine labour shall be given the highest priority. ’

I. Budgetary provision of Rs. 0.30 Lac/year for the labours working in the Mine for ali necessary
infrastructure facilities such as health facility, sanitation facility, fuel for cooking, along with safe
drinking water, medical camps, and toilets for women, créche for infants should be made and
submitted to RPCB, Jaipur at the time of CTE/CTO. The housing facilities and Group Insurance
should be provided for mining labours.

12. Topsoil shall be stacked temporarily at earmarked sites only and it should not be kept unutilized for a
period more than three years; it should be used for land reclamation and plantation in mined out arcas.

13. The project proponent shall ensure that no natural water course / water body shall be obstructed due
to any mining operations. s

14. The waste should be dumped at designated site as per approved Mining Plan on non-mineralized fand
within lease area or outside lease area at land provided by district authority or occupied by the
lessee, STP/Quarry Liscence holder.The height of the dump shall be as per the approved mining plan

and toe of the dump should have retaining wall. :
I5. The benches height, width and slope_shall be ‘maintained as per the MMR 1961 or the DGMS

approval, ' . _ |
16. Garland drains; settling tanks and check dams of appropriate size, gradlen_t and length sha‘H be
constructed both around the mine pit and over burden dumps and sump capacity fhould be desipned
keeping 50 % safety margin over and above peak sudden rainfall (based on 50 years data) and
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maximum discharge in the LR

pits, which shouldtﬁbtalSotxl::trmea adjoining the mine sitc. Sump capacity should also provide adequate
17. Drills shall either be Operatcl:jcw-d at the corners of the garland drains and de-silted.
18. As envisaged, plantation shanwtl,th dl-lst extractors or equipped with water injections system.

safety zone around the minin c| raised in an area of 33% of total area including green belt in the

backfilled and reclaimed aroy r%d ease by planting the native species around ML arca, OB dumps,

Gram1 Panchayat or Forests Depar\tﬁtee;:tb()dy’ roads efc. or outside lease area in consultation with the
19. Regular water sprinkli i

levels of SPM zng‘%'&%;;‘ou‘i be carried out in critical areas prone to air pollution and having high

such as haul roads, loading and unloading points and transfer points. It

ssssseanshould.be.ensured. that. ; -
M CPCB. the. Ambient. Ajr. Quality. parameters conform.to_thg norms prescribed by the. . ..

20. Data on ambient air i gt

vl Boded bata ir?\slia)l(lty and stack_ emissions should be submitted to Rajasthan State Pollution

fab; months, carried out by MOEF/NABL/CPCB/RPCB/Government approved

: %;1), ?La:tg:’%%[éfratrl;m should be carried out only during the daytime with safe blasting parametcrs.

3 . oject proponent shall all take due care to protect the existing Flora and Fauna. Utmost

precaution shall be taken to conserve wildlife.

| 4 J ' . A p

| 23< gglf:l:har expansion or modification in the plant shall be carried out without the approval of the

' ) a.ljasthan. In case of QeVIation or alterations in the project proposal from those submitted 10

this auth.omy fpr clearance, a fresh reference shall be made to the authority to assess the adequacy of
the conditions imposed and to add additional environmental protection measures required, if any.

B GENERAL CONDITIONS

1. Any change in mining technology/scope of working shall not be made without prior approval of the SEIAA.
. Any change in the calendar plan including excavation, quantum of mineral and waste shall not be made.

3. Periodic monitoring of ambient air quality shall be carried out for PMjo, PMzs, SPM, SO, and NO
monitoring. Location of the stations (minimum 6) shall be decided based on the meteorological data,
topographical features and environmentally and ecologically sensitive targets and frequency of monitoring
shall be decided in consultation with the Rajasthan State pollution Control Board (RPCB). Six monthly
reports of the data so collected shall be regularly submitted to the RPCB/CPCB including the MoEF,

Regional office, Lucknow. : .
4 Mfasures shall be taken for control of noise levels below 85 dBA in the work environment. Workers engaged

! i j ffs.

b i i 1EMM ete. shall be provided with earplugs/mu

i 5 l]n :; pe;rz.au‘ons Ot?\lvater (workshop and waste water from the mine) shall be properly collected & treated so as
i o standards prcscribed under GSR 422 (E) dated 19th May’ 93 and 31st December 1993

“@ ; to conform to the ap shall be installed before discharge.
hall we

B v i ’ r ; ; s
e p %amendcti to di‘.c )- Cl):,‘ gggbf?f:fé:s‘s ar protective respiratory devices they shall also be provided with
. Personnel working sty P
7 ini i i fety and health aspects. <E
adequate training and information on safety B AR SN

k Occupational helih surveillancg rir::x%(gagkg corrective Measures, if needed.
% contractions due 10 exposure ?0 Lr:enta‘ protcction measures shall be kept in separate account ar.1d shallfot be‘
e s cn:}re(:; wise expenditure shall be reported to the RPCB and the Regional office of
~diverted for other purpose-

- MOoEF located at LucknoW- Ll Office Luckn

ow shall monitor compliance of the stipulated conditions. The

RS s g o A : : sl £
9. The RPCB and MoEF, Regi?  asetofd filled in quesnonnac;re e/xpdf Elﬁgx;r:ﬁonﬁts gﬁ::g:) rat:d extend full

i H ities shall provi e o the requisite ata/infort ymon . S. !

o 233;::;:2:321;6 ab:)\'cpomce(s) by fum (S:‘ltmfvﬂ:epogs on the status of the implementation of the stipulated
N0 The - a ubmit 8! ’ -¢ Regional Office, Lucknow.

aLin project proponcnt e pCB B uod Mo .d Panchayat/local NGO if any,.from whom

“* environmental sal’eguards tot R. b: arked. the cpncerm a . Y CE . Yo

‘A1 A.copy of the. clearance-letter will .c;;"e 4 while processing the proposal.

: RS C » Regional Office, District Industry Center and
1 gupestions/representation® weae ef the clearai®® fetter at the KB

12, The RPCB shall display @ 0Py O .
: "-',Collccton’Tehsildar’s office for ¥ &%
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onditions mentioned above may result in withdray of this ¢feg,.,

o
o

1 ’ 986- e i
' nt (Protection) Act,
ironme u(nder the provisions of the Water Prevention ¢, Core

. . inter alia, : Mlret
g ditions will be enforcefi, m ion) Act 1981, the Environmen; Protec. ot
g:ﬁ;?(?:)e /thn 11974 the Air (Prevention & Control of Pollution) ( rot,c.,.;.,..,&‘

. . e ce ACt ] l(a” - . e's m i

Failure to comply with any of the ¢

“G gl

-
W

of law relating to the Subject Matter. ' ity iron it o e 1o e
The PP shall ensure advertising in at least two local news papers widely gon, one o7, bie

- shall be in vernacular language that, the project has been accorded environmental clearance ang Copias Of the

: 5 . ajasthan State Pollution Contro] Board .
clearance letters are available with SEIAA. Raj_astba,n van(it:};eicRinl The advertisement shall be :i _;a-d
may also be seen on the websité of the Board at www.rpcb.nic.in. dr o o for“ard:j it
7(seven) days from the date of issue of the en\zxsr;nr;ltt}:mf;al Calfgf ance a “il 10 the
SEIAA, Rajasthan and Regional Office, Jaipur(S) of the Board. ) )

A}[l the othJer statutory clegarances such as the approvals for storage of dlcs/el_ﬂ’onl‘ t}tle ghégf 'C‘(’i”m\’}'{t:'?f

Explosives, Fire department, Civil Aviation Department', Forest Conservation Act, - d: 'h\.,‘l,g‘_”e

(protection) Act, 1972 etc. shall be obtained, as may be applicable, by PP frorp .the co;n\f/e en ?)ui Orj;'f; \

- These stipulations would also be enforced amongst the others under the provisions o ater ( rbvef'.i;;,n and ©
Control of Pollution) Act, 1974, the Air (Prevention and Control of Po”unsm) A.cr,'l981, the Environmen
(Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA I\:’otlﬁcatlon 06 ' o

- Under the provisions of Environment (Protection) Act, 1986, legal act:on'sha!l be z‘m'natcd against the
proponent, if it was found that construction of the project has been started without obtaining environmenta|

clearance,

19. Environment clearance is subject to final order of the Honb'le Supreme Court of India in the matter of Goa

Co
1.

rwe

~ o

Foundation Vs. Union of India in Writ Petition(Civil) No. 460 of the year 2004 as may be applicable to this

project, ¢
’}/W )/

(AnilpKumb:?Lba'oeI)
Member Secreta ry,
SEIAA Rajasthan.

pY to following for information and riccessa ry action: < ' :

Secretary, Ministry of Environment,Forest & Climate Change,Govt, of India, Indira Paryavaran Bhawan,

Jor Bagh Road, Aliganj, New Delhi-110003, ’

Addl. Chief Secretary, Environment Department, Rajasthan, Jaipur,

Smt. Alka Kala, Chairman, SEIAA, Rajasthan, 69-A, Bajaj Nagar Enclave, Jaipur

Sh. Sankatha Prasad,(IFS Retd.),250, Gomes Defence Colony, Vaishali Nagar, Jaipur,

Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary uction and to

display this sanction on the website of the Rajasthan Pollution Contro) Board, Jaipur.,

Secretary, SEAC Rajasthan.

The CCF, Regional Office, Ministry of Environment & Forests, RO(CZ), Kendriya Bhawan, s Floor

Sector ‘H’, Aliganj, Lucknow-226 020. ’

Director, Department of Mine & Geology, Court Chorha, Udaipur.

Environment Management Plan-Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGoO Complex,

Lodhi Road, New Delhi-110003,

l Programmcr,Deparlmem of Environment, Government of Rajasthan, Jaipur with the direction to E.C. For

Masonary Stone) Mining Project (M.L. No. 143/1992, Area - 0.87 Ha.), Khasra No. 181, Production
capacity-164000 TPA, At Near Village-Nari Pahari Tehsil-Chirawa & District-fhunjhuny (Rajasthan
upload the copy of this environmental clearance on the website,

M.S. SEIAA (Rajasthan)

(¥ scanned with OKEN Scanngy,



311

~o&

Pen e - (@)

State Level Environment Impact Assessment Authority, Rajasthan
4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone: 0141-2705633, 2711329 Ext. 361 o Mo 1
No. Fl (4)ISEIANSEAC-RajISectt!Prujecthat. 1(a)B2 (2017)14-15 Jaipur, Dated: f_ o ADG 2015
To,

Smt. Savitri Devi
Village-Jodha Ka Bas,Tehsil-Chirawa,
Dist- Jhunjhunu (Raj)

.....
......

Sub:- Environmental Clearance for Masonary Stone Mining Project M.L. No. 196/96, Area-0.9998
Ha.) At Near Village—Nari Pahari, Tehsil-Chirawa, District-Jhunjhunu, (Rajasthan) by Smt.
Savitri Devi.

This has reference to your application dated 31.03.2015 seeking environmental clearances for the
above mining project under EIA Notification 2006. The proposal has been appraised as per prescribed
procedure in the light of provisions under the EIA Notification 2006 on the basis of the mandatory documents
_enclosed with the application viz. the questionnaire, EIA, EMP and additional clarifications furnished in
response to the observation of the State Level Expert Appraisal Committee Rajasthan, in its meeting held on

18,19 & 20 May, 2015
A Brief details of the Project:
1. [Cat./Item no. (in Schedule): - 1(a)B2 .
. |Location of Project Village:- Nari Pahari, Tehsil:- Chirawa, District:- Jhunjhunu
3. Project Detalls M.L.No- - 196/96
M.L. No. / ML Area- 0.9998 ha
|Production capacity Khasra No.- 181
11,506,000 TPA
4,  |Project Cost: ~ |Rs.-10Lac
[Water Requirement Water Requirement- 5.0 KLD
& Source \ Source of Water- Near by Villages .
: Fuel & Energy:- Fuel & Energy- Electric power is not required and Diesel will be
% used for operation of Mine Machinery.
7.  |Environment Management Plan Rs. 0.50 lac per annum
8 |CSR/ESR Activities Rs. 0.25 lac per annum
'9.  |Green Belt/ Plantation Rs. 0.20 lac per annum
' 10. [Budgetary Breakup for Labour Rs. 0.20 Jac per annum

3. The SEAC Rajasthan after due considerations of the relevant documents submi_tted by the project proponent and
additional clarifications/documents furnished to it have recommended for Environmental Clearance with certain
stipulations. The SEIAA Rajasthan after considering the proposal and recommendations of the SEAC Rajasthan
hereby accord Environmental Clearance to the project as per the provisions of Environmental Impact
Assessment  Notification 2006 and its subsequent amendments, subject to strict compliance of the terms and

conditions as follows:

A SPECIFIC CONDITIONS _ _ L
1. Consent to Establish and Operate should be obtained from RPCB before starting ,ﬁfﬁﬁ{“ﬁﬂﬁﬂ the
AN (>

" mine. LS -
- / 5‘/ A, 3.1
= SAPPROVED\ 2

J
\'}i} \;\ ‘]Tm.ﬁ??ﬂ w15 / 1'-"_-) /
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2. This Env

~ That the PP shall comply

Memorandum
 That the grant of

5. As stated by the PP,

6. As envisage

_ Further, for ESR/C.S.R. an amount

g. The mining ©

9. The PP shall construct

— g —— __
[l

ironment Clearance (EC) is gra

Area—0.9998 Ha.) At Near Vi‘llage—-Nari Pahari, T€
with all the applicable provisions mentione

2013 and 24th December, 2013.

from the environmental angle only,
bed under any other

nsibility, to comply with the conditions
the industry / unit / project propon
nce shall lie with the National (reen Tribunal, if pre
der section 16 of the National Green Tribunal Act, 201 0.

the total water requirement for the project shall be
CGWA for with

dated 24th June,
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| of the Central Ground
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hereunder and also any other orders passed by the Honb’le Supreme Court of India/High Court of

Rajasthan and any other Court of law relating to the Subject Matter.

15. The PP shall ensure advertising in at least two local news papers widely circulated in the region, one of
which shall be in vernacular language that, the project has been accorded environmental clcara;me and
copies of the clearance letiers are available with SEIAA, Rajasthan and the Rajasthan State Pollution
Control Board and may also be seen on the website of the Board at www.rpcb.nic.in. The advertisement

shall be made within 7(seven) days from the date of issue of the environmental clearance and .a copy

shall also be forwarded to the SEIAA, Rajasthan and Regional Office, Jaipur(S) of the Board.
rovals for storage of diesel from the Chief Controller

16. All the other statutory.clearances such as.the app
artment, Forest Conservation Act, 1980 and Wildlife

of Explosives, Fire department, Civil Aviation Dep
(protection) Act, 1972 etc. shall be obtained, as may be applicable, by PP from the competent

authority.
nder the provisions of Water (Prevention

17. These stipulations woul
and Control of Pollution) Act,1974, the Air (Prevention and Control of Pollution) Act,198l, the
Environment (Protection) Act,1986, the Public Liability (Insurance) Act, 1991 and EIA Notification’ |

06.
18. Under the provisions of Environment (Protection) Act, 1986, legal action shall be init_iated agains:t _thc
proponent, if it was found that construction of the project has been started without obtaining

environmental clearance.
al order of the Honb'le Sup

19. Environment clearance is subject to fin : ;
Goa Foundation Vs. Union of India in Writ Petition(Civil) No.

applicable to this project.

d also be enforced amongst the others u

reme Court of India in the matier of
460 of the year 2004 as may be
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-  (AnifKurmal G
W, £ b o . - "~ “"Member Secretary,
SEIAA Rajasthan.

" e — e S -

!

on:

limate Change,GoVvt. of India, Indira Par)'favaran

Copy to following for information and necessary acti
: it o s & C
1. Secretary,Ministry of . Environfient,Forest
Bhawan, Jor Bagh Road. Aliganj, New Delhi-] 10?{0; N
dl. Chi . Environment Department, Rajasthan, Jaipur. |
A Chie el Rajasthan, 69-A, Bajaj Nagar Enclave, Jaipur

Alka Kala, Chairman, SEIAA, I . 32 :
gﬁt :ﬂ'l'l?:thaaPrasad (IFS Retd.),250, Gomes Defence Colony, Vaishali N?EHTJEIP}“- _
g ’ State Pollution Control Board, Jaipur for information & necessary action .

Secretary, Rajasthan _ ur | '
aMnZT: ;ESPT:;Ethgsan:tinn on the website of the Rajasthan Pollution Control Board, Jaipur.

Secretary, SEAC Rajasthan.
The CCF, Regional Office, Ministry of E

Sector ‘H’, Aligan), Lucknow-220 020. |
Director, Department of Mine & Geology, Court Chorha, Udaipur. _
’ - Geo 08y Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex,

i-110003. ; , T
e .of Environment, Government of. Rajasthan, Jaipur with th_r-: direction 1o EC

10. Programmer, Srone Mining Project M.L. No. 196/96, Area—0.9998 Ha.) At Near Village-Nari Pahan,
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State Level Environment Impact Assessment Authority, Rajasthan
4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone: 0141-2705633, 2711329 Ext. 36] : ; .-

o0 I1 (4VSEIAA/SEAC-Raj/Sectt/Project/Cat. 1(a)B2 (1646)14-15 Jaipur, Dated: ~ 608 —=2 /'
Shri Shambhu Panwar
S/o Shri Natthu Ram,
R/o Panchayat Samiti
Ward No 9, Teh-Chirawa,
Dist-Jhunjhunu, Raj

Sub: Environmental Clearance for Masonary Stone (Cheja Patthar) Mining of Shri Shambhu Panwar
S/o Shri Natthu Ram, Near Village-Nari Pahari, Tehsil-Chirwa, District-Thunjhunu (Rajasthan)
for lease area 0.40 ha. (M.L. No. 59/1995) Shri Sharbhu Panwar S/o Shri Natthu Ram R/o
Panchayat Samiti Ward No 9, Teh-Chirawa, Dist-Jhunjhunu, Raj.

This has reference to your application dated 9.02.2015 secking environmental clearances for the
above mining project under EIA Notification 2006. The proposal has been appraised as per prescribed
procedure in the light of provisions under the EIA Notification 2006 on the basis of the mandatory documents
enclosed with the application viz. the questionnaire, EIA, EMP and additional clarifications furnished in
response to the observation of the State Leve] Expert Appraisal Committee Rajasthan, in its meeting held on
15-16 and 17.04.2015

A Brief details of the Project:

. 1. ICat./Itemno. (in Schedule): | 1(a)B2 7
‘Zj‘mcation of Project | Near Village — Nari Pah_a;i; Tehsil- Chirwa, Districl Jhunjhunu;"

| ; (Rajasthan). i N

3. |Project Details Area 0.40 ha. :
IM.L. No. / (M.L. No. 59/1995) j
}Production capacity Khasra No.- 181 !

[ |

s e b pnel PSSR P s ) SRR
| Rs.20.0 Lac ]

4, I}’roject Cost:
= e e S T = ;
. |Water Requirement & Source | Total water demand 5.0 KI.D i

B v e ! ; s B ine=Diesalwill be niead =
)’I‘ucl & Energy:- | Presently there is no electric power at mme. Diesel will be used on an |
average 100 LPD. =

O\ [

|
|
|
i
|
|

_‘___.’;_* 1 e

7. [Environment Management Plan| Rs.1.00 Lakh/Year _ |
8 !CSR /ESR Activities Rs.1.00 Lakh/Year e :
[ e z -
[ 9. |Green Belt/ Plantation Around 20 plants will be planted each year. !

|

10. _[Budgetary Breakup for Labour | Rs. 0.40 Lakh/Year
etary

3. The SEAC Rajasthan after due considerations of the relevant documents submitted by the project proponent and

additional clarifications/documents furnished to it have recommended for Environmental Clearance with certain
stipulations. The SEIAA Rajasthan after considering the proposal and recommendations of the SEAC Rajasthan
hereby accord Environmental Clearance to the project as per the provisions of Environmental Impact
Assessment  Notification 2006 and its subsequent amendments, subject to strict compliance of the terms and
conditions as follows: ! P

= Z,
A  SPECIFIC CONBITIONS
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Consent to Establish and Operate should be obtained from RPCB before starting production from the
mine. .

This Environment Clearance (£C) is granted to the Environmental Clearance for Masonry Stone {Cheja
Patthar) Mining of Shri Shambhu Panwar S/o Shri Natthu Ram, Near Village — Nari Pahari, Tehsil-
Chirwa, District- Jhunjhunu (Rajasthan) for lease area 0.40ha. (M.L. No. 59/1995).

That the PP shall comply with ail the applicable provisions mentioned in the MoEF and CC Office
Memorandum dated 24th J une, 2014 and 24th December, 2014.

That the grant of this E.C. is issued from the environmental angle only, and does not absolve the project
proponent from the other statutory obligations prescribed under any other law or any other instrument in
force. The soie and complete responsibility, to comply with the conditions laid down in all other laws for
the trme-being in force, rests with the industry / unit / project proponent. Any appeal againss this
environmental clearance shall iie with the National Green Tribunal, if preferred, within 2 period of 39
days as preseribed under section 16 of the National Green Tribunal Act, 2010.

As stated by the PP, the total water requirement for the project shall be limited to 5.0KLD Necessary
permission if required shall be taken from CGWA for withdrawl of ground water.

As envisaged, the PP shall invest at least Rs. 1.00 Lac/year towards annual recurring cost forse
implementing the Environment Management Plan. : -
Further, for ESR/C.S.R. an amount of Rs. 1.00 Lac/year (towards annual recurring cost) shall be kept
carmarked for socio economic up-liftment activities of the area particularly in the field of education,
iealth, sanitation, other social work (need based) such as drinking water supply, assistance in farming,
providing Toilets in Schools, etc. This amount shall be earmarked, effectively utilized and reflected in
the books of accounts. Relevant report of the same to be made a part of social monitoring and six
monthly compliance reports should be submitted to RPCB and MoEF , Regional Office, Lucknow.

The mining operations shall not intersect groundwaier table. In case of working below ground water
table, prior approval of the Central Ground Water Authority shall be obtained.

The PP shzll construct Rain Water Harvesting Structure and Artificial Recharge Structure in the lease
area ai also Lnplement other/suitable conservation measares to augment ground water resouwrces in the
area in consultation with the Regional Director, CGWB.

10. Occupational health and safety of mine labour shall be given the highest priority.

- Budgetary provision of Rs. (.40 Lac/year for the labours working in the Mine for alj necessary
ructure facilities such as health facili.y, sanitation facility, fuel for cooking, along with s
1 water, medical camyps, and toilets for women, créche for infants should be made and submitied
to RPCB, Jaipur at the time of CTE/CTO. The housing facilities and Group Insurance should be
provided for mining labours.
Topsoil shall be stacked temporarily at earmarked sites only and it should not be kept unutilized for & "
period more than threc years; it should be used for land reclamation and plantation in mined ou: areas.
. The project preponent shall ensure that no natural water course / water body shall be obstructed due 10
any mining operations.
The waste should be dumnped at designated site as per approved Mining Plan on non-mineralized land
within lease ares or ouiside lease area at land provided by district authority or occupied by the
lcsscc,STPv"Ouarr_v Liscence holder.The height of the dump shall be as per the approved mining plan and
toe of the dump should have retaining wall,
The benches height, width and slope shall be maintained as per the MMR 1961 or the DGMS approval.
- Garlond drains; scitling tanks and check dams of appropriate size, gradient and length shali be
constructed both around the mine pit and over burden dumps and sump capacity sheuld be designed
mover and above peak sudden rainfal] (based on 50 years data) and maximun
discharge in the ares edjoining the mine site, Sump capacity should also provide adequate pits, which
should be constructed at the corners of the garland drains and de-silted.
ils shall either be operated with dust extractors or equipped with water injections system.
- As envisaged, plantation shall be raised in an area of 33% of total area including green belt in the sa fety
zone around the mining lease by planting the native species around ML area, OB dumps, backfilied and
Y
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reclaimed around water body, roads etc. or outside lease area in consultation with the Gram Panchayat or
Forests Department.

Regular water sprinkling should be carried out in critical areas prone to air poliution and having high
levels of SPM and RSPM such as haul roads, loading and unloading points and transfer points. It should
be ensured that the Ambient Air Quality parameters conform to the norms prescribed by the CPCB.

. Data on ambient air quality and stack emissions should be submitted to Rajasthan State Pollution Control

Board once in six months, carried out by MOEF/NABL/CPCB/RPCB/Government approved lab.

21. Blasting operation should be carried out only during the daytime with safe blasting parameters.

o
t

o
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2. The project proponent shall all take due care to protect the existing Flora and Fauna. Utmost precaution

shall be taken to conserve wildlife.

- No further expansion or modification in the plant shall be carried out without the approval of the SEIAA,

Rajasthan. In case of deviation or alterations in the project proposal from those submitted to this
authority for clearance, a fresh reference shall be made to the authority to assess the adequacy of the
conditions imposed and to add additional environmental protection measures required, if any.

GENERAL CONDITIONS

Any change in mining technology/scope of working shall not be made without prior approval of the
SEIAA. :

Any change in the calendar plan including excavation, quantum of mineral and waste shall not be made.
Periodic monitoring of ambient air quality shall be carried out for PM;o, PM,s SPM, SO, and NO,
monitoring. Location of the stations (minimum 6) shall be decided based on the metecrological data,
topographical features and environmentally and ecologically sensitive targets and frequency of
monitoring shall be decided in consultation with the Rajasthan State pollution Control Board (RPCB).
Six monthly reports of the data so collected shall be regularly submitted o the RPCB/CPCB including
the MoEF, Regional office, Lucknow.

Measures shall be taken for controi of noise levels below 85 dBA in the work environment. Workers
engaged in operations of HEMM etc. shall be provided with earplugs/muffs.

Industrial waste water (workshop and waste water from the mine) shall be properly collected & treated
so as to conform to the standards prescribed under GSR 422 (E) dated 19¢th May’ 93 and 31st December
1993 (amended to-date). Oil and grease trap shall be installed before discharge.

Personnel working in dusty areas shall wear protective respiratory devices they shall also be provided
with adequate training and information on safety and health aspects.

Occupational health surveillance progrem of the workers shall be undertaken periodicaily to observe any
contractions due to exposure to dust and take corrective measures, if needed.

The funds earmarked for environmental protection measures shall be kept in separate account and shall
not be diverted for other purpose. Year wise expenditure shall be reported to the RPCB and the Regional

office of MoEF located at Lucknow.

The RPCB and MoEF, Regional Office, Lucknow shall monitr comnliance of the stimlzinad conditions
The project authorities shall provide a set of a filled in questionnaire and SIA/EMDP ep them and
extend full cooperation to the above office(s) by furnishing the requisite data/informaticn/ monitoring
reports.

The project proponent shall submit six monthly reports on the status of the implementation of the
stipulated environmental safeguards to the RPCB, CPCB and MoEF, Regionai Office. Lucknow.

- A copy of the clearance letter will be marked to the concerned Panchayat/local NGO, if any. from whom

suggestions/representations were received while processing the proposal.

. The RPCB shall display a copy of the clearance letter at the Regional Office, District industry Center

and Collector/Tehsildar’s office for 30 days.

C

- Fatlure to comply with any of the conditions mentioned above may result in withdrawal of this clearance

'
and attract action under the provisions of Environment (Protection) Act, 1986.
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. The above conditions will be enforced, inter alia, under the provisions of the Water (Prevention &

Control of Pollution) Act, 1974 the Ajr (Prevention & Control of Pollution) Act 1951, the Environmen:
{Proteciion) Act 1986 and the Public Liability Insurance Act 1991(all amended till date} and rules me
hereunder and also any other orders passed by the Honb'le Supreme Court of India/High Court
Rajasthan and any other Cour( of law relating to the Subject Mater.

. The PP shall ensure advertising in at least two local news papers widely circulated in the region, onc of

which shall be in vernacular language that, the project has been accorded environmental clearance and
copies of the clearance letters are available with SEIAA, Rajasthan and the Rajasthan State Poliution
Centrol Board and may also be seen on the website of the Board at www.rpcb.nic.in. The advertisement

shall be made within 7(seven) days from the date of issue of the environmental clearance and 2 ¢ Py
shall also be forwarded to the SEIAA, Rejasthan and Regional Office, Jaipur(S) of the Board.

- All the other statutory clearances such as the approvals for storage of diesel from the Chief ¢ ontroller of

Explosives, Fire department, Civil Aviation Department, Forest Conservation Act, 1980 and Wiidlife
(protection) Act, 1972 etc. shall be obtained, as may be applicable, by PP from the competent authority.

7. These stipulations would also be enforced amongst the others under the provisions of Water (Prevention

aud Control of Poliution) Act,1974, the Air (Prevention and Control of Pollution} Act. 1981, the _
Environment {Protection) Act,1986. the Public Liability <Insurance) Act. 1991 ang EIA Notificatidn™ 06,
Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the
proponent, if it was found that construction of the project has been started without obtaining
environmental clearance,

Environment clearance is subject to final order of the Honb'le Supreme Court of India in the matter of

GGoa Foundation Vs. Union of India in Writ Petition(Civil) No. 460 of the year 2004 as may be applicable

to this project.

Cz/’ Member Seeretary,
© 7 SEIAA Rajasthar,

Copy to following for informaticn and necessary action:

b
it

0

AN
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Sceretary.Ministry of Euvironment,Forest & Climate Change,Govt. of India, Indira Paryavaran
1awen, Jor Bagh Road, Aliganj, New Delhi-110003.

it icf Secretary, Environment Department, Rajasthan, Jaipur.

STH 1 Kela, Chairman, SE1AA, Rajasthan, 69-A, Rajaj Nagar Enclave, laipu
Sh. Sankatha Prasad,(IFS Retd.),250, Gomes Defence Colony, Vaishali Nagar,laipu:.
Memiber Sceretary, Rajasthan Swate Poliution Control Board, Jaipur for information & ;
and to aisplay this senction on the website of the Rajasthan Pollution Control Board, |
Secretary, SEAC Rajasthan.
1he CCE Regional Office.

oA e E¥z RGN s “ % e » A [ E e et '3 Cvr S
vitmstry of Environment & Forests, RO(CY). Kendiiva Bhawan, 5

Lucknow-226 020,

e & Geelogy, Court Chorha, Udaipur.
! -Division, Monitoring Cell, MoEF, Parvavaran Bhavan, CGO
1-110055.

of Environmen!, Government of Rajasthan, Jai

for Musonary Stone (Cheja Patthar) Mining of Shri Sh
—Nart Pahari, Tehsil-Chirwa, District-Jhunjhunu (R
Shambhu Panwar S/o Skri Nattha Ram R/o |

yhunu, Raj. upload the copy of this E.C. on the websit
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State Level Environment Impact Assessment Authority, Rajasthan
4. Institutional Arca. Jhalana Doongri, Jaipur-302004
Phone: 0141-2705633, 2711329 I'xt. 361

NO-FT(VSEIAASEAC-Raj/Sectt/Project/Cat. 1(m)32 (1649)14-15 Jaipur, Dated: © 9 DEC 7015
To. ' .

Shri Vinod Kumar
R/0 Village-Jodha Ka Baas.
I'eh- Chirawa, l)isl-.llum_iluum (Raj)

Sub: Environmental Clearance for Masonary Stonc (Cheja Patthar) Mining for l(fzxsc arca
0.77 ha. (M.L.. No. 28/1999). of Shri Vinod Kumar Near Vlllugc—x\’gn Pahari.
Tehsil-Chirawa, District-Jhunjhunu (Raj.) Production capacity 1,20,000 TPA.

This has reference to your application dated 9.02.2015 secking environmental clearances
for the above mining project under EIA Notification 2006. The proposal has been appraised as
per preseribed procedure in the light of provisions under the FIA Notification 2006 on the basis
of the mandatory documents enclosed with the application viz. the questionnaire, EIA, EMP and
additional clarifications furnished in response to the observation of the State Level Expert
Appraisal Committee Rajasthan, in its meeting held on 15,16 & 17 April, 2015

A Brief details of the Project:

1. ’_E‘aTégox'y7I(CIn no?(ThiS‘?Edulc) [”'1?{1)73“2_ -
2. | Location of Project Ncar Village-Nari Pahari, Tchsil-Chirawa.District-
| Jhunjhunu (Raj.).
3. | Project Details M.1.. No. Lease area 0.77 ha.
. /Production capacity (M.L. No. 28/1999).
Khasra no.- 181
1,20,000 TPA
4, Project Cost: Rs. 30.0 Lac
I Walter Requirement& Source Total water demand 8.0 KLD
6. | Fuel & Encrgy:- Presently there is no electric power at mine, Diesel will
 ________|beusedonanaverage 200 LPD.
7. 7iﬁﬂﬁc2t_Mag§g_cln£_n_lﬁlan Rs. 1.00_lakh per Annum
8. | CSR/ESR Activities Rs. 1.50 lakh per Annum
9. Green Belt/ Plantation | Around 20 plants will be planted cach year. ]
10| Budgetary Breakup for Labour | Rs. 0.60 lakh per Annum I

3. The SEEAC Rajasthan after due considerations of the relevant documents submitted by the project
proponent and  additional clarifications/documents furnished to it have recommended _ for
Environmental Clearance with certain stipulations. The SEIAA Rajasthan after considering the
proposal and rccommcndulfons of the SEEAC Rajasthan hereby accord Environmental Clcarux;cc o
the project as per the provisions of’ Environmental Impact Assessment Notification 2006 and s
subsequent amendments, subject to strict compliance of the terms and conditions as follows:

A  SPECIFIC CONDITIONS
I. Consent to Istablish and Operate should be obtained from RPCB before
from the mine.

starting production

(¥ scanned with OKEN Scanngy,



ronment Clearance (EC) 1s _3119 Fnvironmental Clearance for Masonary

tone (Cheja Patthar) Mining for lease area 0.77 ha. (M.L. No. 28/1999).0f Shrn Vinod
Kumar Near Village-Nan E;.;?i-;ri. [ehsil-Chirawa, District-Jhunjhunu (Raj.) Production
Car t Z lA‘,.

' shall comply with all the applicable provisions mentioned in the MoLF and CC

()ffice Memorandum dated 24th June, 2014 and 24th December, 2014
4 That the gran of this E.C. is issued from the environmental angle only, and does not absolve
. project proponent from the other statutory obligations prescribed under any other law or
“othe nstrurr ent in force. The sole and complete responsibility, to comply with the
cond ( in all other laws for the time-being in force, rests with the industry /
t / project proponent. Any appeal against this environmental clearance shall lie with .lhc
ional Green Tribunal, if preferred, within a period of 30 days as prescribed under section

16 of the National Green Tribunal Act, 2010. ) . VO K
%s stated by the PP, the total water requirement for the project shall be limited to 8.0 KL.D

’

Necessary permission if required shall be taken from CGWA for withdrawl of ground water.
6. As envisaged, the PP shall invest at least Rs.1.00 Lac/year towards annual recurring cost for

implementing the Environment Management Plan.
7. Further, for ESR/C.S.R. an amount of Rs. 1.50 Lac/year (towards annual recurring ‘-'“5.‘)
hall be kept carmarked for socio economic up-liftment activities of the area particularly in
the field of education, health, sanitation, other social work (need based) such as drinking
water supply, assistance in farming, providing Toilets in Schools. ete. This amount shall be
carmarked, effectively utilized and reflected in the books of accounts. Relevant report of the
same 10 be made a part of social monitoring and six monthly compliance reports should be
submitted 1o RPCB and MoEF, Regional Office, Lucknow.
The mining operations shall not intersect groundwater table. In case of working below
ground water table, prior approval of the Central Ground Water Authority shall be obtained.
9. “I'he PP shall construct Rain Water Harvesting Structure and Artificial Recharge Structure in
the lease area as also implement other/suitable conservation measures to augment ground
water resources in the area in consultation with the Regional Director, CGWB.
10, Occupational health and safety of mine labour shall be given the highest priority.
11, Budgetary provision of Rs. 0.60 Lac/year for the labours working in the Mine for all
necessary infrastructure facilities such as health facility, sanitation facility, fuel for cooking,
along with safe drinking water, medical camps, and toilets for women, créche for infants
should be made and submitted to RPCB, Jaipur at the time of CTE/CTO. The housing
facilitics and Group Insurance should be provided for mining labours.
2. 'lnpsfu.il shqll be ‘Gli.lckl.‘(l temporarily at earmarked sites only and it should not be kept
unutilized for a period more than three years; it should be used for land reclamation and
plantation in mined out arcas.
The project proponent .Sl'lll” ensure that no natural water course / water body shall be
obstructed due to any mining operations.
CThe waste should be dumped at designated site as pe . ini
mineralized land within lcus!c arca (::L()tﬁ:i‘:;:(:c;::al:s'ur:\irlz::ﬂlm(;;:?d[.\31{: m% ‘]’l‘u‘n 'on non-
or occupied by the lessee, STP/Quarry Liscence holder. The hcri) ? thes damp ahority
6 : ght of the dump shall be as
per the approved mining plan and toe of the dump should have retaining wall,

The benches height, width and slope shall be maintained as
‘ SNt amte ¢ cr the . .
DGMS approval. P MMR 1961 or the

16, Garland drains; settling tanks and check dams of appropriate size, gradient and le
ULty < >

be constructed both around the mine pit and over burden dumps
be designed keeping 50 % salety margin over and above peak sudden rainfall (base 5
years data) and maximum discharge in the arca adjoining the mine ;itc “Q e i '30
<hould also provide adequate pits, which should be constructed at the ¢ S o the apaeny
shauld ol P e ¢ corners ol the garland

ngth shall
and sump capacity should

l " . I " i“‘p fvll{lll t'illlt‘l‘ hc “P" “lc(l \ “h (I“ l cxnu ‘l o ) - l Ii - [ inj
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I8 As envisaged. plantation shall be misg32;0mm of 33% ol total area including green belt
m the safety zone around the mining lcase by planting the native species around MI. area,

OB dumps, backfilled and reclaimed around water body, roads ¢
consultation with the Gram Panchayat or Forests Department.
19 Regular water sprinkling shoukd be carried out in critical arcas prone to air pollution and

having high levels of SPATand RSPM «uch as haul roads, loading and unloading points and
d that the Ambient Air Quality parameters conform to the

te. or outside lease arca

transter points, It should be ensure

norms prescribed h_\ the CPCB.

1 H H . ML . Coreogter
and stack emissions should be submitted to Raja ithan State

20, Data on ambient ai alits '
Pollution (‘\:l::rl::l llll(ru:ll-:;d«lvll‘\ic in six months, carricd out by MOLEF/ NABL/ CpPepsrpeR/
Government approved lab. ' ' , .

21. Blasting operation should be carried out only during the daytime with sale blasting
parameters. o | ’

22. The project proponent shall all take due care to protect (he existing Flora and Fauna. Utmost

conserve wildlife. .
lification in the plant shall be carried out without the approval

of deviation or alterations in the project proposal from
wrance, a fresh reference shall be made to the
the conditions imposed and to add additional

precaution shall be taken to
23. No further expansion or moc
of the SEIAA, Rajasthan. In casc
those submitted to this authority for cl
authority to assess the adequacy of
environmental protection measures required, il any.

B. GENERAL C ONDITIONS

Any change in mining technology/scope

ol working shall not be made without prior approval of the

—

SEIAA.
Any change in the calendar plan including excavation, quantum of mineral and waste shall not be

made.
Periodic monitoring of ambie

(3]

nt air quality shall be carried out for PMyg, PMys, SPM, SO, and NO,

monitoring. Location of the stations (minimum 6) shall be decided based on the meteorological data.

topographical features and environmentally and ccologically sensitive targets and frequency of
monitoring shall be decided in consultation with the Rajasthan State pollution Control Board

(RPCB). Six monthly reports of the data so collected shall be regularly submitted to the

RPCB/CPCB including the MoEF, Regional office, Lucknow.

Measures shall be taken for control of noise levels below 85 dBA in the work environment. Workers

engaged in operations of HEMM ete. shall be provided with carplugs/mulTs.

Industrial waste water (workshop and waste water from the mine) shall be properly collected &

treated so as to conform to the standards prescribed under GSR 422 (E) dated 19th May’ 93 and 31st

December 1993 (amended to date). Oil and grease trap shall be installed before discharge.

Personnel working in dusty arcas shall wear protective respiratory devices they shall also be

provided with adequatc training and information on safety and health aspects.

7. Occupational health surveillance program of the workers shall be undertaken periodically to observe

any contractions due (0 exposure 10 dust and take corrective measures, if needed.

The funds earmarked for environmental protection measures shall be kept in separate account and

<hall not be diverted for other purpose. Year wise expenditure shall be reported to the RPCB and the

Regional office of MoEl located at Lucknow.

9. The RPCB and MoEF, Regional Office, Lucknow shall monitor compliance of the stipulated
conditions. The project authorities shall provide a set of a filled in questionnaire and EIA/EMP
report to them and extend full cooperation to the above office(s) by furnishing the requisite
data/information/monitoring reports.

10,1 |4IL‘ project pfopnncnl .shull‘ submit six monthly reports on the status of the implementation of the
stipulated environmental safeguards to the RPCB, CPCB and MoEF, Regional Office, Lucknow.

1. A copy ol thc‘clcuriulcc letter will be marked to the concerned Panchayat/local NGO, il any. from

" \l\'lh(-mll( I‘)‘('?"l’w":'.‘"‘*/’_‘fl’TCNClllilli("ls were received while processing the proposal. -

12. The } f“'“ display a copy ol the clearance letter at the Regional Office, District Industry

R L |
bsranto gl atnc ;.c[j(‘,,l,l):, of the cnndl'lu.ms IHL.‘l\‘lI()l‘lt.'ll above may rgsull in withdrawal of this

nder the provisions of Environment (Protection) Act, 1986.
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19 The above conditions will be enloreed, |u|v|32,|1.|m the provisions of the Water (Preveation &
Control ot Pollution) Act, 1974 the Ar (Prevention & Control of Pallution) At (g,
I nvironment (Protection) Act 1986 and the Public Linbility Insurance At JOS Il wimended
date) and rules made hereunder and also any other orders passed by the Honb'le Supreme ©ourt ol
India Hhigh Court of Rajasthan and any other Comrt of law relatig 1o the Subject Matter

13 The PP shall ensure advertising in at least two local news papers widely ciealated in the region, oo
ot which shall be in \cm;wul‘l; [anguagpe that, the project has been aceorded enviranime tal Clearanes
and copies ol the clearance letters are available with SETAA, feajasthan and the fagasthan 0
Pollution Control Board and may also be seenon the website of the Board at www rpi b, e
advertisement shall be made within 7(seven) days from the date of fssue of the environm sl
clearance and a copy shall also be forwarded to the SEIAA, Rajasthan and Regional Olhee,
Jaipur(S) of the Board.

16. All the other statutory clearances sucl
Controller of Lxplosives, Fire department, ,
1980 and Wildlite (protection) Act, 1072 ete. shall be obtained, as may be applicable,
the competent authority. .

17. These stipulations would also be enforced amongst the others under the provisions of i
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution)
Ac.1981. the Environment (Protection) Act. 1986, the Public [iability (Insurance) Act, 1991 and
1A Notification™ 06. ) ;

18. Under the provisions of Environment (Protection) Act, 1986, lepal action shall be initiated apainst

tion of the project has been started without obtaming

1 as the approvals for storape of diesel from the Chicl

Civil Aviation Department, Farest Conservation Act
by 1’1 from

Wiater

the proponent, il it was found that construc
environmental clearance.

19. Environment clearance is subject to final order of the Honb'le Supreme Court of India in the mater
of Goa Foundation Vs. Union of India in Writ Petition(Civil) No. 460 of the year 2004 as miy be
applicable to this project.

/
(Rajesh Ku'ﬁmr Grover)
Member Seerctary,
SEIAA Rajasthan.,
No. F1 (4)/SEIAA/SEAC-Raj/Sect/Project/Cat. I(2)B2 (1649)14-15
Copy to lollowing for information and necessary action:
I. Secretary.Ministry of Environment,Forest & Climate Change,Govt, of India, Indira Paryavaran
Bhawan, Jor Bagh Road, Aliganj, New Delhi-1 10003, ’
Addl. Chief Secretary, Environment Department, Rajasthan, Jaipur.
Smt. Alka Kala, Chairperson, SEIAA, Rajasthan, 69-A, Bajaj Nagar Enclave, Jaipur
Sh. Sankatha Prasad,(IFS Retd.),250, Gomes Defence Colony,Vaishali Nagar Jaipur.
Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & nccessary
action and to display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur,
6. Secretary, SEAC Rajasthan.
7 The CCF, Regional Office, Ministry of Lonvironment & Forests, RO(CZ), Kendriya Bhawan, 5th .
IFloor. Sector “11°, Aliganj, Lucknow-226 020, |
8. Director, Department of Mine & Gealogy, Court Chorha, Udaipur. !
9. Environment Management Plan-Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO f
Complex, Lodhi Road, New Delhi-110003. ‘
\ud Programmer, Department of Environment, Government of Rajasthan, Jaipur with the direction 10

upload the copy of this [-.C. on the website.

M.S. SETAA (Rajasthan)
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State Level Environment Impact Assessment Authority. Rajasthan
4. Institutional Arca. Jhaiana Doongii. Jaipur-302004

Phone: 01417705633, 2711329 Ext. 361

No. F1 (4)/SEIAA/SEAC-Raj/Sectt Project/Cat. 1(a)B2 (1647)14-15 Jaipur. Dated: é/ ?)/ %9/5/

Shri Juglal Chopra

S/o Shri Prabhati Lal Chopra

R/o Behind Dalmia Boys School.
Feh-Chirawas. Dist-Jhunjhunu. (Rap)

Sub:- Environmental Clearance for Masonary Stone (Cheja Patthar) Mining of hri Jugal Chopra S/o
Shri Prabhati lal Chopra Near Village - Nari Pahari, Tehsil- Chirwa. District- Jhunjhunu
(Rajasthan) for leasc area 1.21 ha. (M.L. No. 06/1995)

This has reference to your application dated 9.02.2015 seeking environmental clearances for the
above mining project under EIA Notification 2006. The proposal has been appraised as per prescribed
procedure in the light of provisions under the 1A Notification 2006 on the basis of the mandatory documents
enclosed with the application viz. the questionnaire, EIA, EMP and additional clarifications furnished in
response to the observation of the State Level Expert Appraisal Committee Rajasthan, in its meeting held on
15-16 and 17.04.2015

A Brief details of the Project:
S e e s e el

1. Cat./Item no. (in Schedule): B2 7o S

| 2. |Location of Project | Near village - Nari Pahari, Tehsil-Chirawa, District-Jhunjhunu,

'L‘___ty____#______’ | Rajasthan. ENE e Sl o
| 3. |Project Details | M.LNo.- 06/1995 ‘
‘ M.L. No. / !! Area- 1.21 Hectares 5
! Production capacity 1 Khasra No.-18] i
| | 1,50,000 TPA S =

Rs. 30 Lac. '

Total water requirement will be about 8.0KLD (2.0KLD for Drinking. |

3.0KLD for Dust Suppression, 3.0KLD for Plantation). Water will be !

Water Requirement & Source

\f#__ | sourced from bore wells located in nearby villages through tankers. |
b, \Fuel & Energy:- Diesel will be use as motive source of primary energy for mine ’,
' | machineries. Diesel will be used in compressor, JCB excavator, |
\ dumpers and tractors. About 200 liter per day is assumed to be 1
consumed. Diesel will be outsourced from nearby diesel |

| pumps/depot. |
| 7. |Environment Management Plan| Rs. 1.00 lakh per Annum ‘
T 8. |CSR /ESR Activities ‘ Rs. 1.50 lakh per Annum as ESR i
| ___/(—___/l_l

t_‘). Green Belt/ Plantation | Proposed annual expenditure is about 20000 per year. 1
}L 10. |Budgetary Breakup for Labour | Proposed annual expenditure is about Rs. 0.60 lakh per Annum . —}

3. The SEAC Rajasthan after due considerations of the relevant documents submitted by the project proponent and
additional clarifications/documents furnished to it have recommended for Environmental Clearance with certain
stipulations. The SEIAA Rajasthan after considering the proposal and recommendations of the SEAC Rajasthan
hereby accord Environmental Clearance to the project as per the provisions of Environmental Impact
Assessment Notification 2006 and its subsequent amendments, subject to strict compliance of the terms and
conditions as follows:

o6
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SPECIFIC CONDITIONS

~

[O8)

10.
Ll

12

13.

14.

155:

Consent to Establish and Operate should be ontained from RPCE before sty produciion frons i
mine.

This Envirorment Clearance (EC) is granted 1o the Environmental Clearance for Masonry Stone
(Cheja Patthar) Mining of Shri Jugal Chopra S/o Shri Prabhati lal Chopra Near Village - Nari
Pahari, Tehsil- Chirwa. District- JThunjhunu (Rajasthan) for lease area 1.21 ha. {(M.L. No. 06/1995).

That the PP shall comply with all the applicable provisions mentioned in the MoEF and CC Office
Memaorandum dated 24th June, 2014 and 2-+th December, 2014.

That the grant oi this E.C. is issued from the environmental angle only. and does not absolve the
project proponent from the other statutory obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility, to comply with the conditions laid down
in all other laws for the time-being in force, rests with the industry / unit / project proponent. Any
appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred.
within a period of 30 days as prescribed under section 16 of the National Green Tribunal Act, 2010.

As stated by the PP, the total water requirement for the project shall be limited to 8.0 KLD Necessary
permission if required shall be taken from CGWA for withdrawl of ground water.

As envisaged, the PP shall invest at least Rs. 1.00 Lac/year towards annual recurring cost for
implementing the Environment Management Plan.

Further, for ESR/C.S.R. an amount of Rs. 1.50 Lac/year (towards annual recurring cost) shall be kept
earmarked for socio economic up-liftment activities of the area particularly in the field of education,
health, sanitation. other social work (need based) such as drinking water supply, assistance in
farming, providing Toilets in Schools, etc. This amount shall be earmarked, effectively utilized and
reflected in the books of accounts. Relevant report of the same to be made a part of social
monitoring and six monthly compliance reports should be submitted to RPCB and MoEF, Regional
Office, Lucknow.

. The mining operations shall not intersect groundwater table. In case of working below ground water

table, prior approval of the Central Ground Water Authority shall be obtained.

_ The PP shall construct Rain Water Harvesting Structure and Artificial Recharge Structure in the lease

area as also implement other/suitable conservation measures to augment ground water resources in
the area in consultation with the Regional Director, CGWB.

Occupational health and safety of mine labour shall be given the highest priority.

Budgetary provision of Rs. 0.60 Lac/year for the labours working in the Mine for all necessary
infrastructure facilities such as health facility, sanitation facility, fuel for cooking, along with safe
drinking water, medical camps, and toilets for women, creche for infants should be made and
submitted to RPCB, Jaipur at the time of CTE/CTO. The housing facilities and Group Insurance
should be provided for mining labours.

Topsoil shall be stacked temporarily at earmarked sites only and it should not be kept unutilized for
a period more than three years; it should be used for land reclamation and plantation in mined out
areas.

The project proponent shall ensure that no natural water course / water body shall be obstructed due
to any mining operations.

The waste should be dumped at designated site as per approved Mining Plan on non-mineralized
land within iease area or outside lease area at land provided by district authority or occupied by the
lessee,STP/Quarry Liscence holder.The height of the dump shall be as per the approved mining plan
and toe of the dump should have retaining wall.

The benches height, width and slope shall be maintained as per the MMR 1961 or the DGMS

approval.

. Garland drains; settling tanks and check dams of appropriate size, gradient and length shall be

constructed both around the mine pit and over burden dumps and sump capacity should be designed
keeping 50 % safety margin over and above peak sudden rainfall (based on 50 years data) and
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maximum discharge in the area adjoining the mine site. Sump capacity should also provide adequiaic
pits. which should be constructed ai tic corners of the garland drains and de-silted.
17. Drilis shall either be operated with st extractors or equipped with wat injections systm

18. As envisaged. plantation shall be raised in an area of 33% of total including green beit i the
safety zone around the mining lease by planting the native species around ML area. OB dumps.
backfilled and reclaimed around water body, roads etc. ¢r outside lease area in consultation with the
Gram Panchayat or Forests Department.

19. Regular water sprinkling should be carried out in critical areas prone to air pollution and having high
lovels of SPM and RSPM such as haul roads, loading and unioading points and transfer points. it
should be ensured that the Ambient Air Quality parameters conform to the.norms prescribed by the
CPCB.

20. Data on ambient air quality and stack emissions should be submitted 10 Rajasthan State Pollution
Control Board once in six months. carried out by MOEF/NABI/CPCB/RPCB/Government
approved lab.

21. Blasting operation should be carried out only during the daytime with safe blasting parameters.

22. The project proponent shall all take due care to protect the existing Flora and Fauna. Utmost
precaution shall be taken to conserve wildlife.

23. No further expansion or modification in the plant shall be carried out without the approval of the
SEIAA, Rajasthan. In case of deviation or alterations in the project proposal from those submitted to
this authority for clearance, a fresh reference shall be made to the authority to assess the adequacy of
the conditions imposed and to add additional environmental protection measures required, if any.

GENERAL CONDITIONS

Any change in mining technology/scope of working shall not be made without prior approval of the SEIAA.
Any change in the calendar plan including excavation, quantum of mineral and waste shall not be made.
Periodic monitoring of ambient air quality shall be carried out for PM,,. PM,s SPM, SO; and NO,
monitoring. Location of the stations (minimum 6) shall be decided based on the meteorological data.
topographical features and environmentally and ecologically sensitive targets and frequency of monitoring
shall be decided in consultation with the Rajasthan State pollution Control Board (RPCB). Six monthly
reports of the data so collected shall be regularly submitted to the RPCB/CPCB including the MoEF,
Regional office, Lucknow.

Measures shall be taken for control of noise levels below 85 dBA in the work environment. Workers engaged
in operations of HEMM etc. shall be provided with earplugs/muffs.

Industrial waste water (workshop and waste water from the mine) shall be properly collected & treated so as
to conform to the standards prescribed under GSR 422 (E) dated 19th May’ 93 and 31st December 1993
(amended to date). Oil and grease trap shall be installed before discharge.

Personnel working in dusty areas shall wear protective respiratory devices they shall also be provided with
adequate training and information on safety and health aspects.

Occupational health surveillance program of the workers shall be undertaken periodically to observe any
contractions due to exposure to dust and take corrective measures, if needed.

The funds earmarked for environmental protection measures shall be kept in separate account and shall not be
diverted for other purpose. Year wise expenditure shall be reported to the RPCB and the Regional office of
MOoEF located at Lucknow.

The RPCB and MoEF. Regional Office, Lucknow shall monitor compliance of the stipulated conditions. The
project authorities shall provide a set of a filled in questionnaire and EIA/EMP report to them and extend full
cooperation to the above office(s) by furnishing the requisite data/information/monitoring reports.

. The project proponent shall submit six monthly reports on the status of the implementation of the stipulated

environmental safeguards to the RPCB, CPCB and MoEF, Regional Office, Lucknow.

. A copy of the clearance letter will be marked to the concerned Panchayat/local NGO, if any, from whom

suggestions/representations were received while processing the proposal.

. The RPCB shall display a copy of the clearance letter at the Regional Office. District Industry Center and

Collector/Tehsildar’s office for 30 days.
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tatlure to comply with any of the conditions mentioned above may result in withdiaval of this clearance ana
attract action under the provisions ot Environment (Protection) Act. 1986

['he above conditions will be enforccd. int2 o = under the pro\ixinn\ of the Water (Prevention & Co 1.0l ot
Pollution) Act. 1974 the Air (Prevention & Centrol of Pollution) Act 1981, the Envirenment (Protection) Act
1986 and the Public Liability Insurance Act 1991(all amended till date) and rules made hereunder and also

any other orders passed by the Honb’le Suprenie Court of India’/High Court o R tiasthan and any other Count
of law relating to the Subject Matter.
The PP shall ensure advertising in at least two local news papers widely circulated in the region. one of which

wd conie s of the
s s il

~ g amental ofe

shall ve in veinacular :ul Zuage that. ihe riO;L t has been accorded envircnmental H
clearance letters are available with SE IAA; rajasthan and the Rajasthan Sl e Pul‘!mon ( omml Board and
may also be seen on the website of the Board at www.rpcb.nic.in. The advertisement shall be made within
7(seven) days from the date of issue of the environmental clearance and a copy shall also be forwarded to the
SEIAA, Rajasthan and Regional Office. Jaipur(S) of the Board.

. All the other statutory clearances such as the approvals for storage of diesel from the Chief Controller of

Explosives, Fire department, Civil Aviation Department, Forest Conservation Act, 1980 and Wildlife
(protection) Act, 1972 etc. shall be obtained, as may be applicable, by PP from the competent authority.

. These stipulations would also be enforced amongst the others under the provisions of Water (Prevention and

Control of Pollution) Act.1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA Notification” 06.

. Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the

proponent, if it was found that construction of the project has been started without obtaining environmental
clearance.

. Environment clearance is subject to final order of the Honb’le Supreme Court of India in the matter of Goa

Foundation Vs. Union of India in Writ Petition(Civil) No. 460 of the year 2004 as ma)« be applicable to this

project.
(An xl mﬁgé&

Member Secretary,
SEIAA Rajasthan.

Copy to following for information and necessary action:

1.

ESQRVE I O]

D

o

10.

Secretary,Ministry of Environment,Forest & Climate Change,Govt. of India, Indira Paryavaran
Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003.

Addl. Chief Secretary, Environment Department, Rajasthan, Jaipur.

Smt. Alka Kala, Chairman, SEIAA, Rajasthan, 69-A, Bajaj Nagar Enclave, Jaipur

Sh. Sankatha Prasad,(IFS Retd.),250, Gomes Defence Colony, Vaishali Nagar.Jaipur.

Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary action and to
display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur.

Secretary, SEAC Rajasthan.

The CCF, Regional Office, Ministry of Environment & Forests, RO(CZ), Kendriya Bhawan, 5" Floor,
Sector ‘H’, Aliganj, Lucknow-226 020.

Director, Department of Mine & Geology, Court Chorha, Udaipur.

Environment Management Plan-Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex
Lodhi Road, New Delhi-110003.

Programmer, Department of Environment, Government of Rajasthan, Jjaipur with the direction to
Environmental Clearance for Masonary Stone (Cheja Patthar) Mining of Shri Jugal Chopra S/o Shri
Prabhati lal Chopra Near Village — Nari Pahari, Tehsil- Chirwa, District- Jhunjhunu (Rajasthan) for
lease area 1.21 ha. (M.L. No. 06/1995) upload the copy of this E.C. on the website.

M.S. SEIAA (Rajasthan)
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3%Office Jhunjhnu Annexure'VI
Rajasthan State Pollution Control Board

CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
o e
= S Phone: 01592-295461Fax: 01592-295461
|

Registered

File No F(Mines)/Jhunjhunu(Chirawa)/6(1)/2008-2009/411-412
Order No

2023-2024/Jhunjhnu/5507 Date: 22/08/2023
Unit 1d : 3,152
M/s Yogendra Choudhary

Ward No. 9 Court wali Gali, Khatu Mod, Ringus

Tehsil : Srimadhopur District : Sikar

E-Mail : yogendra1988@yahoo.in

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-Nari,
Tehsil-Chirawa, District- Jhunjhunu (M.L.No-13/2000 ).

Ref: (i) Your application dated 31/07/2023
(ii) Received on 31/07/2023
(iii) Received at Head office on 28/07/2023
Sir,
In view of the details submitted vide your above referred application/ documents, the
Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)
Act,1981is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-
1 That this consent is being granted in favour of M/s. Yogendra Choudhary, a Mine of
Minor Mineral having M.L.No-13/2000in an area measuring 1.0000 Hectares
at/near Village-Nari ,Tehsil-Chirawa,District-Jhunjhunu.

2 That this consent is valid for a period from 01/10/2023 to 30/09/2028

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 CHEJA PATTHAR 150000.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.
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Digitally sign pak
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Regional Office Jhunjhnu
Zg’ollution Control Board

; Rajasthan
CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
P
e Phone: 01592-295461Fax: 01592-295461
N
Registered
File No F(Mines)/Jhunjhunu(Chirawa)/6(1)/2008-2009/411-412
OrderNe  5453.2024/Jhunjhnu/5507 Date: 22/08/2023
Unit 1d : 3,152
5 That this consent to establish/consent to operate is only for carrying out mining of

6

10

11

12

13

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the SEIAA
vide letter no.F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B2(2016)
14-15 dated 25.08.2015 shall be strictly complied with.

That unit shall not exceed production capacity 150000.0000 TPA without
prior Environment Clearance & comply with the MOEF,GOI notification
dated 09-09-2013.

That lessee shall not extract the mineral more than quantity mentioned in
approved mining plan and also not extract the mineral without prior
obtaining consent to operate from the Board.

That the lessee shall develop plantation in at least 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented.

That the lessee should check the water channels in the mining lease area
clear/clean them before the rains start. Water should flow in its natural
path and there should be no obstruction created by way of mining
activities.

That the lessee should check the water channels in the mining lease area
and clear/clean them before the rains start. Water should flow in its
natural path and there should be no obstruction created by way of mining
activities.

If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies/ponds/tank /natural reservoirs.

The overburden should not be dumped in such a manner that it flows
with water in the nearby tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.
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Regional Office Jhunjhnu
3g’ollution Control Board

: Rajasthan
% CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
e Phone: 01592-295461Fax: 01592-295461
_N

Registered

File No F(Mines)/Jhunjhunu(Chirawa)/6(1)/2008-2009/411-412

OrderNo 5023-2024/Jhunjhnu/5507 Date: 22/08/2023

Unit Id : 3,152

14 That grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

15 That unit shall not manufacture any banned plastic products and Single
Use Plastic (SUP) items, which are banned vide Ministry of Environment,
Forest and Climate Change (MOEF&CC), Government of India notification
dated 12/08/2021.

16 That you shall ensure compliance of H.0. Order dated 26.07.2023
regarding plantation either by carrying out plantation in 33% area of
lease or by depositing required amount in the Forest Department
Government of Rajasthan.

17 That this revised consent letter shall supercede the earlier consent letter no dated

18 That all other general conditions enclosed as Annexure shall be strictly complied
with.

19 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

20 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

21 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.
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Regional Office Jhunjhnu
32‘Pollution Control Board

: Rajasthan
% CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
e Phone: 01592-295461Fax: 01592-295461
_N

Registered

File No F(Mines)/Jhunjhunu(Chirawa)/6(1)/2008-2009/411-412

OrderNo 5023-2024/Jhunjhnu/5507 Date: 22/08/2023

Unit Id : 3,152

22 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

Encl: As Above
Yours sincerely,

Regional Officer

(A):  Copy To:-
1 Master File.

Regional Officer
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331‘20ffice Jhunjhnu

Rajasthan State Pollution Control Board

CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
o e
= S Phone: 01592-295461Fax: 01592-295461
|

Registered

File No F(Mines)/Jhunjhunu(Chirawa)/6554(1)/2023-2024/421-422
Order No

2023-2024/Jhunjhnu/5508 Date: 24/08/2023
Unit 1d : 128,282
M/s Prakash Veru Mining

M.L. No. - 143/92, Nari

Tehsil : Chirawa District : Jhunjhunu

E-Mail : shreeprakashviru19@gmail.com , Phone :9461583619

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-Nari,
Tehsil-Chirawa, District- Jhunjhunu (M.L.No-M.L. No. - 143/1992).

Ref: (i) Your application dated 24/07/2023
(ii) Received on 24/07/2023

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. Prakash Veru Mining, a Mine of
Minor Mineral having M.L.No-M.L. No. - 143/1992in an area measuring 0.8700
Hectares at/near Village-Nari ,Tehsil-Chirawa,District-Jhunjhunu.

2 That this consent is valid for a period from 01/08/2023 to 31/07/2028

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 MASONARY STONE 164000.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.
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Regional Office Jhunjhnu
3g’ollution Control Board

; Rajasthan
CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
P
e Phone: 01592-295461Fax: 01592-295461
N
Registered
File No F(Mines)/Jhunjhunu(Chirawa)/6554(1)/2023-2024/421-422
OrderNe  5453.2024/Jhunjhnu/5508 Date: 24/08/2023
Unit 1d : 128,282
5 That this consent to establish/consent to operate is only for carrying out mining of
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10

11
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mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the SEIAA
vide letter no.F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B2(1575)
14-15 dated 01.07.2015 shall be strictly complied with.

That unit shall not exceed production capacity 164000.0000 TPA without
prior Environment Clearance & comply with the MOEF,GOI notification
dated 09-09-2013.

That lessee shall not extract the mineral more than quantity mentioned in
approved mining plan and also not extract the mineral without prior
obtaining consent to operate from the Board.

That the lessee shall develop plantation in at least 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented.

That the lessee should check the water channels in the mining lease area
clear/clean them before the rains start. Water should flow in its natural
path and there should be no obstruction created by way of mining
activities.

That the lessee should check the water channels in the mining lease area
and clear/clean them before the rains start. Water should flow in its
natural path and there should be no obstruction created by way of mining
activities.

If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies/ponds/tank /natural reservoirs.

The overburden should not be dumped in such a manner that it flows
with water in the nearby tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.
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Regional Office Jhunjhnu
3&’ollution Control Board

: Rajasthan
% CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
e Phone: 01592-295461Fax: 01592-295461
_N

Registered

File No F(Mines)/Jhunjhunu(Chirawa)/6554(1)/2023-2024/421-422

OrderNo 5023-2024/Jhunjhnu/5508 Date:  24/08/2023

Unit Id : 128,282

14 That grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

15 That unit shall not manufacture any banned plastic products and Single
Use Plastic (SUP) items, which are banned vide Ministry of Environment,
Forest and Climate Change (MOEF&CC), Government of India notification
dated 12/08/2021.

16 That you shall ensure compliance of H.0. Order dated 26.07.2023
regarding plantation either by carrying out plantation in 33% area of
lease or by depositing required amount in the Forest Department
Government of Rajasthan.

17 That all other general conditions enclosed as Annexure shall be strictly complied
with.

18 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

19 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

20 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

21 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.
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Regional Office Jhunjhnu
3§’ollution Control Board

: Rajasthan
% CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
e Phone: 01592-295461Fax: 01592-295461
_N

Registered
File No F(Mines)/Jhunjhunu(Chirawa)/6554(1)/2023-2024/421-422

OrderNo 5023-2024/Jhunjhnu/5508 Date:  24/08/2023
Unit Id : 128,282

Encl: As Above
Yours sincerely,

Regional Officer

(A):  Copy To:-
1 Master File.

Regional Officer
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3%60ffice Jhunjhnu

Rajasthan State Pollution Control Board

CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
o e
= S Phone: 01592-295461Fax: 01592-295461
|

Registered

File No F(Mines)/Jhunjhunu(Chirawa)/18(1)/2009-2010/1006-1007

OrderNe  5023-2024/Jhunjhnu/5546 Date: 13/02/2024

Unit 1d : 6,179
M/s Savitri Devi

Village-Jodha Ka Bass

Tehsil : Chirawa District : Jhunjhunu

E-Mail : karmveer.nari@gmail.com

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Village- Nari,
Tehsil-Chirawa, District- Jhunjhunu (M.L.N0-196/96 ).

Ref: (i) Your application dated 07/02/2024
(ii) Received on 07/02/2024

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. Savitri Devi, a Mine of Minor
Mineral having M.L.N0o-196/96in an area measuring 0.9998 Hectares at/near
Village-Village- Nari,Tehsil-Chirawa,District-Jhunjhunu.

2 That this consent is valid for a period from 07/02/2024 to 31/01/2029

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 CHEJA PATTHAR 150000.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.
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Regional Office Jhunjhnu
3?Pollution Control Board

; Rajasthan
CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
P
e Phone: 01592-295461Fax: 01592-295461
N
Registered
File No F(Mines)/Jhunjhunu(Chirawa)/18(1)/2009-2010/1006-1007
OrderNe  5453.2024/Jhunjhnu/5546 Date: 13/02/2024
Unit 1d : 6,179
5 That this consent to establish/consent to operate is only for carrying out mining of
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mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the SEIAA
vide letter no.F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B2(2017)
14-15 dated 25.08.2015 shall be strictly complied with.

That unit shall not exceed production capacity 150000.0000 TPA (ROM)
without prior Environment Clearance & comply with the MOEF,GOI
notification dated 09-09-2013.

That lessee shall not extract the mineral more than quantity mentioned in
approved mining plan and also not extract the mineral without prior
obtaining consent to operate from the Board.

That the lessee shall develop plantation in at least 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented.

That the lessee should check the water channels in the mining lease area
clear/clean them before the rains start. Water should flow in its natural
path and there should be no obstruction created by way of mining
activities.

That the lessee should check the water channels in the mining lease area
and clear/clean them before the rains start. Water should flow in its
natural path and there should be no obstruction created by way of mining
activities.

If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies/ponds/tank /natural reservoirs.

The overburden should not be dumped in such a manner that it flows
with water in the nearby tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.
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Regional Office Jhunjhnu
3g’ollution Control Board

: Rajasthan
% CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
e Phone: 01592-295461Fax: 01592-295461
_N

Registered

File No F(Mines)/Jhunjhunu(Chirawa)/18(1)/2009-2010/1006-1007

OrderNo  5023-2024/Jhunjhnu/5546 Date: 13/02/2024

Unit Id : 6,179

14 That grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

15 That unit shall not manufacture any banned plastic products and Single
Use Plastic (SUP) items, which are banned vide Ministry of Environment,
Forest and Climate Change (MOEF&CC), Government of India notification
dated 12/08/2021.

16 That lessee shall ensure compliance of H.O0 order dated 26.07.2023
regarding plantation in mining lease, failing which consent to operate
shall be revoked without any notice.

17 That all other general conditions enclosed as Annexure shall be strictly complied
with.

18 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

19 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

20 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

21 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.
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Regional Office Jhunjhnu
3g’ollution Control Board

: Rajasthan
% CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
e Phone: 01592-295461Fax: 01592-295461
_N

Registered
File No F(Mines)/Jhunjhunu(Chirawa)/18(1)/2009-2010/1006-1007

OrderNo  5023-2024/Jhunjhnu/5546 Date: 13/02/2024
Unit Id 6,179

Encl: As Above
Yours sincerely,

Regional Officer

(A):  Copy To:-
1 Master File.

Regional Officer
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3ﬂ Office Jhunjhnu

Rajasthan State Pollution Control Board

CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
o e
= S Phone: 01592-295461Fax: 01592-295461
|

Registered

File No F(Mines)/Jhunjhunu(Chirawa)/25(1)/2009-2010/217-218
Order No

2023-2024/Thunjhnu/5483 Date: 11/07/2023
Unit 1d : 6,304
M/s Shambhu Panwar

Ward No.19, Panchayat Samitti, Chirawa

Tehsil : Chirawa District : Jhunjhunu

E-Mail : panwar.shambhu@gmail.com

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Nari Pahari,
Tehsil-Chirawa, District- Jhunjhunu (M.L.No-59/95).

Ref: (i) Your application dated 31/05/2023
(ii) Received on 31/05/2023
(iii) Received at Head office on 25/05/2023
Sir,
In view of the details submitted vide your above referred application/ documents, the
Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)
Act,1981is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-
1 That this consent is being granted in favour of M/s. Shambhu Panwar, a Mine of
Minor Mineral having M.L.No-59/95in an area measuring 0.4000 Hectares
at/near Village-Nari Pahari ,Tehsil-Chirawa,District-Jhunjhunu.

2 That this consent is valid for a period from 01/10/2023 to 30/09/2028

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 MASONARY STONE 60000.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.
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Regional Office Jhunjhnu

Rajasthan%&;IPollution Control Board

CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
P
e Phone: 01592-295461Fax: 01592-295461
N
Registered
File No F(Mines)/Jhunjhunu(Chirawa)/25(1)/2009-2010/217-218
OrderNe  5453.2024/Jhunjhnu/5483 Date: 11/07/2023
Unit 1d : 6,304
5 That this consent to establish/consent to operate is only for carrying out mining of
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mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the SEIAA
vide letter no.F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B2(1646)
14-15 dated 06.08.2015 shall be strictly complied with.

That wunit shall not exceed production capacity 60000 TPA without prior
Environment Clearance & comply with the MOEF,GOI notification dated
09-09-2013.

That lessee shall not extract the mineral more than quantity mentioned in
approved mining plan and also not extract the mineral without prior
obtaining consent to operate from the Board.

That the lessee shall develop plantation in at least 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented.

That the lessee should check the water channels in the mining lease area
clear/clean them before the rains start. Water should flow in its natural
path and there should be no obstruction created by way of mining
activities.

If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies/ponds/tank /natural reservoirs.

The overburden should not be dumped in such a manner that it flows
with water in the nearby tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.

That grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.
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Regional Office Jhunjhnu

Rajasthan%& ollution Control Board

CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
o
e Phone: 01592-295461Fax: 01592-295461
| 2 d

Registered

File No F(Mines)/Jhunjhunu(Chirawa)/25(1)/2009-2010/217-218

OrderNe  5023-2024/jhunjhnu/5483 Date: 11/07/2023

Unit Id : 6,304

14 That unit shall not manufacture any banned plastic products and Single
Use Plastic (SUP) items, which are banned vide Ministry of Environment,
Forest and Climate Change (MOEF&CC), Government of India notification
dated 12/08/2021.

15 That all other general conditions enclosed as Annexure shall be strictly complied
with.

16 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may

be specified from time to time by the State Board under the provisions of the
aforesaid Act.

17 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

18 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

19 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all

other laws for the time-being in force, rests with the industry/unit/project
proponent.

Encl: As Above

Yours sincerely,

Regional Officer
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Digitally sign pak
Dhanetwal
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Regional Office Jhunjhnu

Rajasthan%& ollution Control Board

% CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
e Phone: 01592-295461Fax: 01592-295461
|
Registered

File No F(Mines)/Jhunjhunu(Chirawa)/25(1)/2009-2010/217-218

OrderNe  5023-2024/jhunjhnu/5483 Date: 11/07/2023
Unit 1d : 6,304
(A): Copy To:-

1 Master File.

Regional Officer
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Date: 2023.07.14=48:32:58 IST
Reason: SeIfAttd
Location:

7’



Regtﬂiﬁfﬂce Jhunjhnu

RAJASTHAN STATE POLLUTION CONTROL BOARD

O T
e~ Raj Complex, first Floor, CP1-90, RIICO Phase-II, Jhunjhunu Raj 33:
s el
|/ d Phone: 01592-295461
Registered
FileNo : F(Mines)/Jhunjhunu(Chirawa)/7(1)/2009-2010/841-842
Order No: 2025-2026/Jhunjhnu/6740 Date: 10/11/2025

Unit Id : 5525

M/s Subhir Kumar

(M.L.No. - {Lease_No}), near Village- Nari Pahari, Tehsil- Chirawa, District- Jhunjhunu

Sub: Refusal of application for Consent to Operate under Air (Prevention & Control of Pollution) Act,
1981 for your CHEJA PATTHAR, Mine at/near Village- Nari Pahari, Tehsil- Chirawa, District-
Jhunjhunu (M.L.No. - 28/99)

Ref: Your application dated 10/08/2025 for Consent to Operate under Air Act.

Show Cause Notice issued vide letter no .

Sir,
This is without prejudice to the right of the Rajasthan State Pollution Control Board(hereinafter
called 'the Board') to initiate proceedings under the various  provisions of the Air(Prevention & Control

of Pollution)Act,1981(hereinafter called as 'the Air Act') for violation of the provisions of the Acts
hereinafter shown:-

1 Whereas , the Air Act has come into force in whole of the State of Rajasthan with effect from
16.06.1981.

2 And whereas , the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of  air.

3 And whereas , keeping this in view, the Board has been conferred power to take such steps as are
deemed neccessary for the prevention,control and abatement of air pollution.

4 Unit has failed to submit reply of show cause notice issued vide office letter dated 01.09.2025
for the following deficiencies:-
a) Unit has not submitted Production Figures of last five years and April 2025 to Aug 2025.
b) Unit hasa not submitted monitoring reports related to Air and Noise.
c) Unit has not submitted Distance Certificate issued by Forest Department.
d) Unit has not submitted details related to plantation.
e) Unit has not submitted self declaration certificate.
f) Unit has applied under the lessee name Subhir Kumar whereas EC has been issued in the
name of Vinod Kumar, which requires clarification.

5 That a consent application which is not complete in all respects is liable to be refused by the
Board.
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—— RAJASTHAN STATE POLLUTION CONTROL BOARD
Raj C lex, first F1 CP1-90, RIICO Ph I, Jhunjh Raj 333001
et aj Complex, first Floor, -90, ase-II, Jhunjhunu Raj
e i
|

Phone: 01592-295461

Registered
F(Mines)/Jhunjhunu(Chirawa)/7(1)/2009-2010/841-842
Order No: 2025-2026/Jhunjhnu/6740 Date: 10/11/2025
Unit Id : 5525

File No

Board.

6 That a consent application which is not complete in all respects is liable to be refused by the

That after refusal of CTE/CTO mining cannot be carreid out legally.

Yours sincerely,

Regional Officer

Copy To:

1 Master File .

Regional Officer
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3ﬂ Office Jhunjhnu

Rajasthan State Pollution Control Board

CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
o e
= S Phone: 01592-295461Fax: 01592-295461
|

Registered

File No F(Mines)/Jhunjhunu(Chirawa)/13(1)/2009-2010/357-358
Order No

2023-2024/Thunjhnu/5502 Date: 26/07/2023
Unit 1d : 6,059
M/s Juglal Chopra

Back Side of Dalmiya Boys School, Chirawa

Tehsil : Chirawa District : Jhunjhunu

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-Nari,
Tehsil-Chirawa, District- Jhunjhunu (M.L.N0-6/1995).

Ref: (i) Your application dated 31/05/2023
(ii) Received on 31/05/2023
(iii) Received at Head office on 25/05/2023
Sir,
In view of the details submitted vide your above referred application/ documents, the
Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)
Act,1981is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-
1 That this consent is being granted in favour of M/s. Juglal Chopra, a Mine of Minor
Mineral having M.L.N0o-6/1995in an area measuring 1.2100 Hectares at/near
Village-Nari ,Tehsil-Chirawa,District-Jhunjhunu.

2 That this consent is valid for a period from 01/10/2023 to 30/09/2028

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 MASONARY STONE 150000.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.
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Regional Office Jhunjhnu

Rajasthan%&e7 Pollution Control Board

CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
P
e Phone: 01592-295461Fax: 01592-295461
N
Registered
File No F(Mines)/Jhunjhunu(Chirawa)/13(1)/2009-2010/357-358
OrderNe  5453.2024/Jhunjhnu/5502 Date: 26/07/2023
Unit 1d : 6,059
5 That this consent to establish/consent to operate is only for carrying out mining of

6

10

11

12

13

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the SEIAA
vide letter no.F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B2(1647)
14-15dated 06.08.2015shall be strictly complied with and submit
periodical compliance report.

That unit shall not exceed production capacity 150000 TPA without prior
Environment Clearance & comply with the MOEF,GOI notification dated
09-09-2013.

That lessee shall not extract the mineral more than quantity mentioned in
approved mining plan and also not extract the mineral without prior
obtaining consent to operate from the Board.

That the lessee shall develop plantation in at least 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented.

That the lessee should check the water channels in the mining lease area
clear/clean them before the rains start. Water should flow in its natural
path and there should be no obstruction created by way of mining
activities.

If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies/ponds/tank /natural reservoirs.

The overburden should not be dumped in such a manner that it flows
with water in the nearby tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.

That grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.
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Reason: SeIfAttd
Location:

81



Regional Office Jhunjhnu

Rajasthan%& ollution Control Board

CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
o
e Phone: 01592-295461Fax: 01592-295461
| 2 d

Registered

File No F(Mines)/Jhunjhunu(Chirawa)/13(1)/2009-2010/357-358

OrderNe  5023-2024/jhunjhnu/5502 Date:  26/07/2023

Unit Id : 6,059

14 That unit shall not manufacture any banned plastic products and Single
Use Plastic (SUP) items, which are banned vide Ministry of Environment,
Forest and Climate Change (MOEF&CC), Government of India notification
dated 12/08/2021.

15 That all other general conditions enclosed as Annexure shall be strictly complied
with.

16 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may

be specified from time to time by the State Board under the provisions of the
aforesaid Act.

17 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

18 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

19 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all

other laws for the time-being in force, rests with the industry/unit/project
proponent.

Encl: As Above

Yours sincerely,

Regional Officer
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Signature Not Verified

Digitally sign pak
Dhanetwal

Date: 2023.07.26=48:09:36 IST
Reason: SeIfAttd
Location:




Regional Office Jhunjhnu

Rajasthan%& ollution Control Board

% CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
e Phone: 01592-295461Fax: 01592-295461
|
Registered

File No F(Mines)/Jhunjhunu(Chirawa)/13(1)/2009-2010/357-358

OrderNe  5023-2024/jhunjhnu/5502 Date:  26/07/2023
Unit 1d : 6,059
(A): Copy To:-

1 Master File.

Regional Officer
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35’00ffice Jhunjhnu

Rajasthan State Pollution Control Board

CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
o e
= S Phone: 01592-295461Fax: 01592-295461
|

Registered

File No F(Mines)/Jhunjhunu(Chirawa)/5(1)/2008-2009/772-773

OrderNe  5022-2023/jhunjhnu/5439 Date: 17/01/2023

Unit 1d : 3,088
M/s Mahendra Singh

Jodha Ka Bass, .

Tehsil : Chirawa District : Jhunjhunu

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Nari Pahari (Jodha
Ka Bass), Tehsil-Chirawa, District- Jhunjhunu (M.L.No-20/87 ).

Ref: (i) Your application dated 10/01/2023
(ii) Received on 10/01/2023
(iii) Received at Head office on 09/01/2023
Sir,
In view of the details submitted vide your above referred application/ documents, the
Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)
Act,1981is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-
1 That this consent is being granted in favour of M/s. Mahendra Singh, a Mine of
Minor Mineral having M.L.No-20/87in an area measuring 1.0000 Hectares
at/near Village-Nari Pahari (Jodha Ka Bass) ,Tehsil-Chirawa,District-Jhunjhunu.

2 That this consent is valid for a period from 17/01/2023 to 31/12/2027

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 CHEJA PATHAR 150000.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.
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Regional Office Jhunjhnu
EJPollution Control Board

; Rajasthan
CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
P
e Phone: 01592-295461Fax: 01592-295461
N

Registered
File No F(Mines)/Jhunjhunu(Chirawa)/5(1)/2008-2009/772-773
OrderNe  5452.2023/Jhunjhnu/5439 Date: 17/01/2023
Unit 1d : 3,088

5 That this consent to establish/consent to operate is only for carrying out mining of

10

11

12

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the DEIAA
v i d e 1 e t t e r
no.F1()/DEIAA/DEAC-//Project/Cat.1(a)B2(EC)/2016/6982-94 dated
26.05.2016 shall be strictly complied with and submit periodical
compliance report.

That unit shall not exceed production capacity 150000.000 TPA without
prior Environment Clearance & comply with the MOEF,GOI notification
dated 09-09-2013.

That lessee shall not extract the mineral more than quantity mentioned in
approved mining plan and also not extract the mineral without prior
obtaining consent to operate from the Board.

That the lessee shall develop plantation in at least 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented.

That the lessee should check the water channels in the mining lease area
clear/clean them before the rains start. Water should flow in its natural
path and there should be no obstruction created by way of mining
activities.

If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies/ponds/tank /natural reservoirs.

The overburden should not be dumped in such a manner that it flows
with water in the nearby tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.
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Regional Office Jhunjhnu
Eg’ollution Control Board

: Rajasthan
% CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
e Phone: 01592-295461Fax: 01592-295461
_N

Registered

File No F(Mines)/Jhunjhunu(Chirawa)/5(1)/2008-2009/772-773

OrderNo  5022-2023/Jhunjhnu/5439 Date: 17/01/2023

Unit Id : 3,088

13 That grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

14 That unit shall not manufacture any banned plastic products and Single
Use Plastic (SUP) items, which are banned vide Ministry of Environment,
Forest and Climate Change (MOEF&CC), Government of India notification
dated 12/08/2021.

15 That all other general conditions enclosed as Annexure shall be strictly complied
with.

16 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

17 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

18 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

19 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

Page 3 of 4

Signature Not Verified

Digitally sign pak
Dhanetwal

Date: 2023.01.1=4#5:02:53 IST
Reason: SeIfAttd
Location:

86



Regional Office Jhunjhnu
Eg’ollution Control Board

: Rajasthan
% CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
e Phone: 01592-295461Fax: 01592-295461
_N

Registered
File No F(Mines)/Jhunjhunu(Chirawa)/5(1)/2008-2009/772-773

OrderNo  5022-2023/Jhunjhnu/5439 Date: 17/01/2023
Unit Id 3,088

Encl: As Above
Yours sincerely,

Regional Officer

(A):  Copy To:-
1 Master File.

Regional Officer
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Digitally sign pak
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362 Annexure-VIII

TR TRPR
PIRIIY AN A, @F 9 s fawr, g5
HHID: @31 / g1/ R /319 /2025 / fedid: .11.2025
UM IR T frsmEr # Red gl # fAi$ 23.07.2025 P @EE Ul HE&AT 13 /2000
H g8 URR WRfT & Hay A axgfeifa Rad

fQAI® 24.07.2025 BT FAMR T3 IQEATET HRGR W YT TR~ qIRYT H Xl @49 A
GRIAl g TR Bl UBEl BT gl 3R] TChr 250 HIC e WM H FHRT 9 31
AR oFd W UGG @Rl & 9ag # i 3 EEeRGdl 71 &y @f
PRIGYH—T §RT WD UR Ugal 4T |

AT S RUIE AR IH Ugrel § Iadr § 07 W9 g wWidd gl
yTasiial ®, fT9d FaR B3 TAUS 13 /2000, TA.US 28 /99, UH.UA 143 /92, TH.UG.
196 /96, TH.UST 59,/95 UANA 6,95 Ud TA.US 20,/87 ©| f&Tidh 23.07.2025 &I Hdg
PG 10:30 g1 WA Yl W&l 13,/2000 P HHAT @ =S & U A UYgRE! Pl
fEw ¢ PR @a fie # RRT go urr 141, | R "edl & SR W H @9 R
g3 M 9 @ ¥ SIF—H P JHAM 8! g3 U 7 & Dls Hoige I dlfca g3l
gl

HrepT Rerfcl SR YoM gear Ul Udld 8idl & b U8lSl &l UeR 8 dedl d
aS S dTell BF ¥ AR 9IRS H hds Sl H Ul S99 W &I B 40 HIew
T Bl BRI Cehy WA fUe § AR 17| S g & SRE W1 R & B W Wb gu
qd H ¥ B8 Y TR AR 9 1Y, didl R SIfaR qiRel & SR ST A
UeeR R &1 Q4 HHIET & | 94 fhar ST gRIE 8 @ 919 &1 §9d 81 Fa |

o] UBRET FI & TR Hedl 9 Bds o darell 8 A 9 @9 ucel &I Hidhl
<@ AT g4 WA TSl YAUA 20,/87 H HYIG 06 HIE Ud W Collapse T3M oM | 3Tck:
GReTl Bl gfte ¥ Bl ¥l W9 uec H Collapse &N & GHEAT & HIAGR 91 Fq &
SR Y 07 @9 Yeel H @9 BRI 4] BRI S 'q Aldb W & W9 YNl
DI gige fdHar 1T, 919 Aier S RUIE Ui g8 | Aol id—1

A JffdRad SMM RTell $eldex Hglqd @ UAid Uh, 16(7)(6) 1/
T /2023 /871 fadid 24.07.2025 ¥ UMW AR H Rerd UgS! # AWM 33N ddb
G B §C R O vg MR BT SM IR Bield 9Fie 6186—6192 faid
24.07.2025 ¥ FHAK @A USSRl HI AMCH SR B AH Qe ddh &9 BRI 6
BT B MRRE fBar ar vd 8Py INeRiced gR1 Hid IR G99 ycel d O &

Signature Verified

Digitally signé?™by Ragh Lal Singh
Designation : Mining#Engineer
RajKaj Ref qgt Date: 2025.11.13.46:34:48 IST
18824597 Reason: Approv@
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YT hedidl SN U I I SIECR CI'NCIIEéc SR IRAT &€ HRaral AT T BTl

ERT T uIce ¥ JIeC! 2sgdl BRIl T | el id—2

(), SRYR &5 SIYR I G- USeT & [ FRIET 5 HHSl BT T (har 5H &g
forar SM IR 9@ QY fAAid 05.08.2025 W UMD, W YREMT ARTFQITA, ST,
HERIS Qi AR felaR, HE—S @i WA, WP Bl HHSI BT T84 {HIT 3T,
FHHS! GRT W1 Ul &5 &l R0 &b 22.08.2025 HI fdhar 4T |
BRI WHBRIGLH—YH ¥ Y AN Usrel H R a9 ucesl ¥ 8g UeR
AR & a9 H§ RUIE a® S R AT RUiE f&1d 11.09.2025 & JJHR & 23.
07.2025 &I Rl IRATT &Y & HRYT UEIS] & $Pb SilF | UMl oM & HRUT G Ucel
AT 13 /2000 P WS R4 & UM ¥ URR & W3S gs Al @9 ycel | &
PR T BN ¥ PBlg ST BT JHAM 8l 83l o | AN SISl 3§ Rerd G @
ueel # M ST delder Helqd & FEaR 9adM H @99 BRI AN Qe a6
9<% & | G GRAT HSIQeerd 3IoTR §RT W49 Ucel H GRell &l it 9 T &1 &
g H FReror far S gar © e RIS o smféd €1 @ ucer @ kML @l
S B S R U ST YRR &I IellsiST @9 ycel & <R ¥ §s o, d9d Ruie
U gs | Hel a3
W Ycel A&l 13,/2000 e ym AR dedlal fUsmar e gy
PRI @ JAIAT WP & MMQI BHIBG &3 /DR /3 / WG—13 /00 / 942—946
eI 31.05.2000 Td WG 3Nl faidh 18.09.2000 H T THI WIET YA & AR 37!
AR ST WM & JH g% P U H A Ui i 20 99 7 Wiigd gl |

SrgaT wfdar usiad &l 21.09.2000 P BB - YT YHTd H 37T |

USRI &1 Tdble WIS §RT @9 USc &l SRR &l AR =le] g3 i
SATETeT y9TE (FEr ars |, 9 BT arell Well, |ig, /s I T W] & ueT H T
T FRIFFIRUT 3Tda Ud fban 1ar | o/ iR @i iigdr Wier & areer 361 faATd
18.09.2012 ¥ BRIMICRY Wiphd &1 IR AR & U9 § SR & | e
TRl wfder e fadid 20.09.2012 | Bax UG fa-id 24.09.2012 &I BIHR
@9 yeel Y A & oIy o Anls dleRl & uel § U1 H SR |

I WHR gRT feAid 01.03.2017 9 IoiE = wWive Ragd fasraed
2017 B ARG, [THHT 99 9 @ Ue< &l @y gfg & Hag H 7, &1 99 9(2) &

Signature Verified

Digitally signé?™by Ragh Lal Singh
Designation : Mining#Engineer
Date: 2025.11.1316:34:48 IST

RajKaj Ref No.: .
18824597 Reason: Approv@

eSign 1.0
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q8d W@ 8 WA USC Bl el JAY P 50 aY b, AT AAE QP 20.09.2050 T

wWd: B 98 A B | e QR Gidar fsare faie 26.08.2020 B fhT AT |

USSR S IR ARl §RI WA S HI SWIMIRIRYT HEH HHA  geuTsolol
Ud— SIUBTS] 980 d fOTell 3 & uel H &’a =q SRRl 3fdad UKjd fbar
e | oW oA sl we sifdar, SR b ey BHIG
3G /S /SS[+],/ @9 /13 /00 /BRI /2023 /270 &6 02.03.2023 ¥  EEIHCRT
Wil H9Y JA SeuTgolel & Y& H SN &l AT | fSTHeT SRRl ST Frere
el 15.03.2023 ¥ B URTIA f3Id 17.03.2023 Pl BIHR WHAC YT UV 3@ & forg
A9 A SeUTSolol @ Y& | UMTd | ST |

W USl A& 13 /2000 H A fedlefor Wit AWI= SAYR b 3MMa3r f-id
05.06.2020 ¥ JIFAIGT HASIRT WIH, (Weltdd—4) SIRIE 5T UGl FRIFT 7vsd,
L §RT 150,000 T4 Ufday & dHdA< T U (Hel™d—5) Ud SEAA STAYR ERI
faid 25.08.2015 W YRV AN (Hel=dh—6) TAT WF YRET FSTIQLTAT ISR
aﬁa—zm%omszozsﬁa@www&maﬁﬁgﬁaw%l (HeT=—7)

G GReTl HBIQeIeld, AR &5—2 gRI faHld 22.08.2025 BT W Ul AT
13/2ooowﬁﬁwmwﬁmﬁﬂwaﬁwwwﬁgwﬁwm
a%a—fﬂ%fw&a%mfﬁ%—

Regulation 106 (2)(b) of the Metalliferous Mines Regulations, 1961: The mine was being Worked with the help of
Heavy Eath Moving Machinery (HEMM) in conjunction with blasting without obtaining permission in writing from
this Directorate.

HEMM shall not be deployed in the mine until a permission in writing is obtained from this Directrorate.

2- Regulation 106(3) of the metalliferous Mines Regualtions, 1961: The opencast working were not kept adequately
benched and a single bench of about 25m height on Eastern side and about 10m height on western side of the
mine was formed.

No man/ machine shall be deployed within a horizontal distance of at least 38m and 15m from the toe of the
high wall on Eastern side and Western side of the mine respectively till proper benches of height not more than
6m and width not less than the height are formed from top downwards.

W ycel ¥ qd ¥ QA 04.04.2012 ¥ @i fAIAT A Td RISl T g
Al ST B M R @A Yl H 315 Higd 1 Wivol ol @R & 3fdy WG+ fdhan
B3I Urr a7 | foras! 2R JIRT % 69300/ — USCENI §RT f&idh 14.08.2012 | STHT
B ST A 2| 39D AMIRET @ USeT Bl HIdbT Sfid f&Id 30.01.2024 ®I &I WM 4
U9 S &% 10.01.2025 | & OH R @9 Ul &9 & dIe¥ 2089.32 Higdh <A
QS oSl Uk 6l fdY @9 YT TGT| SNl gRT Sdd dg - &l 2R

Designation : Min ngineer
RajKaj Ref No.: Date: 2025.11.18.16:34:48 IST
18824507 Reason: Approv@
eSign 1.0
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RN ® 944303.16 /— @I 25 Ufder@ AR MR UHHed |ARIM AT & Sidiid

ST Iy 3T % 236077 /— feid 23.01.2025 ¥ AT BRI T |

g H WE Ycel H W B 9 |

RajKaj Ref No.:
18824597

eSign 1.0

Qi AT, S,

Digitally signé gh Lal Singh
Designation : Min ngineer
Date: 2025.11.13.16:34:48 IST

Reason: Approv@
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lease (ML No, 117/2025)
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Photographs of visible cracks in nearby school building
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Latitude: 28.190968
Longitude: 75.602816
Elevation: 349.45+4.77 m
Accuracy: 4.258 m

Time: 07-11-2025 12:20
Note: OA 117/2025
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Latitude: 28.190722

Time: 07-11-2025 12:21
Note: OA 117/2025

Latitude: 28.190722
Longitude: 75.602813
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N[O RO
Hraterg @ sifam, @ ud - fur, g

Annexure-X

HHID: G /g R /9719 /2025 / e .12.2025
I ) Tedie frear § Red 9B # fRid 23.07.2025 & WA USel |EAT 13 /2000
¥ g3 UeR WEfET & Hay § aegierfd Rud

foqiep 24.07.2025 B THAR TF QS ARGR TN Y WX~ GRS F XD &= U
GEell g8 N P TRl BT g1 B o} 250 Wie TeNl WEH H WHRT 9 37y
AR A W YPIRE Wei $ wey # wid o @l afa wu dtam wf\
PRICAG—T §RT Hld IR Ugdr 7 |

AT oifg RUE SR Sad UBTS! § aadM ¥ 07 @+ Ugc Wigd By
el & e aX HHIE UE.US 13 /2000, THUS 28 /99, UA.UA 143 /92, UH.UC.
196 /96, THUS 59 /95, QAW 6,95 Ud UATS 20/87 © | fid 23.07.2025 ®I Jae
HOG 10:30 I91 WA U GAT 13 /2000 BT AT a1 W—<1 & URY 3 UgTS! o fow
ze ¢ @ fie § R ganm o @, Ae W ged & AR WH § @ $E 99 8
@ F AF-AA BT B L G T 7 & BIg Hoigx MG wfeet g3 & |

Aot Rerfy SR vem g Y41 wdld gl € fh gerel @1 UeRr §v del d
Bas W arell B ¥ T TIRY ¥ Bas SiF H Ul WM d @F @l Bad 40 Al
T B R TeaR @ e § AR Tar) 9 & SR N SR & BW R 6 §Y
7ol § ¥ wW-EIR P TR AR ol T, el Rafy srgER aiker @ <N S Al
TeeR AR @1 g8 e & | 6 fobar ST GRIEI € @ 918 € 6Ha § | |

ol TERE BT & TR dedl 9 BaS ST arel e § Wl @ geel B A
@y maT| gd ¥ @ ueer gHUd 20,/87 # w9 06 WiE Ud 1 Collapse 3T AT | 31
Waﬁq&@ﬁr@mﬁwq@ﬁCOllapseEﬁa%Wa%Hwﬂmaﬂf%—ga%
SRF W 07 @ el § W @R g8 BRai ofF B Ae W WA geeEm
®1 gigg fmar Tan, g dier o Rurd U gg | Herrid—1

e afaRad e el doder Weled & Wid . 16(7)(5) =/
G /2023 /871 fAid 24072025 ¥ YW AR H Ry ggE # T AT ISP
T B 98 A W ¥g FRRM A §M W erEied udie 6186—6192 faTE
24.07.2025 W THE @A TSR B A W By AfUH W ah WA P a9
m@ﬁﬁﬁmwwwmm%wwwﬁmw
IR FEART TR T U W ARG PRAE BRIl 48 AR TN qA1 Brferd
R fawrfly oider | ) Yeye gl AT | et d—2

(@H),ang“\faﬁamugqﬁ@ﬂﬂmﬁﬁgﬁﬁﬁw%@mmmﬁmwﬁ%@
forET I UR 998 SRy i 05.08.2025 1 SUMEY®, W el FEI T, SO,
FHE FRI &= Ucel &5 B FAefor fRdid 22.08.2025 @I fHar 74T |
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Bl WHSHRIRE—UeH ¥ J: IR Terel § Rerd @aq ucer # g2 Uer
FARST & Hag # RUIE AR oM R At RUE @@ 11.00.2025 & SR faid 23.
07.2025 dI YRI A 8- & BRU YBIS] & & Gl 4 UMl WF & BRI WA IS
T 13 /2000 B V- AET B U ¥ LR B R g off @ geer § e
® g% B Y DIy SH-AT B JHEF el g1 © | AN Ugrel d Rerd whed &=
ueel H $AH el Faider FB8Ied & MQUTaR ga99 9 @99 B1d SR JMSe I
< & | @M I WEIFeeed PR gRT @9 Ycal # e @l gfic & @+ & &
g 9 fAeor fhar o1 gar 8 fraa Ruid aer sferd 2| @@= ucer @l kv @)
Gfg @ O W YPH AT URR &) WSS @+ Ucel & 3EY 9§ gs o, d/9d R
T g3 | Hol\ia—3

@9 Yl &l 13,/2000 e ym 9l dgdled fHreEr e g9
Prafed @Y IFRIar R & AR FHIG W3 /G /39 / WU—13 /00 /942946
faH® 31.05.2000 Td e AR a7 18.09.2000 | # ¥l Wl 4= i AR arell
ARl ST e & 9WE g% @ Ue § Iaf goirad A | 20 9y gg Wi 831 |
foraer dfaer goiias fa=id 21.09.2000 BT BIHR G Y&l YA H 7T |

G Yec Bl SIHIRARYT J1deA Ua fhar S o) @i Afiiar Hiey & 3meer
361 AP 18092012 I TAFIARY WG 41 A A& & ve § SN @l T
foraer swRY SR fRAih 24.09.2012 @1 BIGR WA Ucel ¥ 3@ & faw &
AR~ AR & ue | ywig | 37|

IR AR §RT QA6 01.03.2017 ¥ IR 3We @ie Rama fraarde
2017 & ferga, i gq 9 wem uee @ sy 9fg & dag 4 8, &1 99 9(2) &
a8d XA & @A9 USc &1 e M@y Bl 50 a9 b, Al dfey fid 20.09.2050 TR
wa: & 98 T ¥ | e e dfder e fadie 26.08.2020 &1 fdar T |

G Uee Bl BEIHRY A9 AT gredsolsl Udi— Siuersl dgo 9 forer
e[ @ U A RAM 8 SXFINIRY UG TR fRaT sl iR sl
17.03.2023 B EIHX W= Ucel AV @y & forg HeRl et seuTsolel & uel § gdrd H
31T |

W Ueel Gl 13 /2000 F S el @i sifgear SR @ sy e e
09122025 ¥ IFAIMRT AT W, (Heltd—4) ORAM AT Yguol [FI=7T AU,
I BT 150,000 1 URtay @ dd< ¢ 3fe (Her©id—5) Td seaa STAR ERI
i 25082015 ¥ TAfGRUl AR (Weld—6) T W Y&l HelFaelerd 3OTR
S5—2 g & 07.05.2025 W AR WH Ya=d &l FYfFd U< & | (e d—7)

QT GReT TRIRREITer, Aok &3—2 gRT AP 22082025 FT @ U<l GET
13/2ooomﬁﬁawﬁmwﬁﬂwaﬁwwwﬁ§qwﬁwm
@ AT SR B T B
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1- Regulation 106 (2)(b) of the Metalliferous Mines Regulations, 1961: The mine was being Worked with the help of
Heavy Eath Moving Machinery (HEMM) in conjunction with blasting without obtaining permission in writing from
this Directorate.

HEMM shall not be deployed in the mine until a permission in writing is obtained from this Directrorate.

2- Regulation 106(3) of the metalliferous Mines Regualtions, 1961: The opencast working were not kept adequately
benched and a single bench of about 25m height on Eastern side and about 10m height on western side of the
mine was formed.

No man/ machine shall be deployed within a horizontal distance of at least 38m and 15m from the toe of the
high wall on Eastern side and Western side of the mine respectively till proper benches of height not more than
6m and width not less than the height are formed from top downwards.

wmﬁﬁﬁ%mm.zmz@aﬁﬁﬂm;ﬁm@mﬁwﬂﬂm
ﬁmaﬁaﬁaﬁwwmﬁmsﬁ%maﬁa%v&mﬁuwﬁm
gan urm T | et Wik Wi % 69300/ qee™Rl gR1 fRAI® 14.082012 & ST
GRS <6 IR WA UceT P HIG S fRTid 30.01.2024 H B A 9
g offg el 10.01.2025 J 9@ oM W @A Ucel &4 & d/E} 2089.32 HgH
@WWT@WWWWWIWWWW-@W&%WW
%‘:944303.15/—ﬁzsuﬁvmmﬁﬂmwﬁwmma%ﬁaﬁawm
T % 236077 / — AT 23.01.2025 | THT BT T |

adq # @ ueel ¥ W BRIl Aol & |

g i
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ORI R
Frafaa @ afvger, @ vd -fase @, g

@ UeTT: 20/1987—@ STl ARG WSl ST TR &3 1.00 gdcuR fde
I A aedie frear e gege, B e HHic W3/ /3 /¥I—20 /87 /1201
fraid 14001094 ¥ orafdy wfder gohad IR A 10 9 & forg fobeg UAS 5 ¥ A
ReR Wiew F W 40 UREE @ 3fE O wh A wd W affe Rer wiew wH
5000/—Wﬁﬁ$j§3ﬂ|ﬁrwﬂﬁmﬁwmﬁﬁﬁﬁ23.03.20076%5317 TqAT G- el
7 GoliaT T 24.12.1904 BT BHR @ ueel 10 9§ & fog o wew RfE gF A
Wﬁmwmmwmmmsﬁﬁ(ﬁ.)%w wTg H
ST |

mﬁmwmmmaﬁhﬁmﬁwzoaﬁzﬁ%ﬂaﬂﬁ%@mw
T R o W @ ueel Iy e 241204 W 231214 T B fAQ e HHIS
@1 /e /R /39 /@u—20 /87 /1865 f&HAId 090 3.07 ¥ wWapd e foae
ifreT FrTes i 220307 & AT STHR G ySel Ay fFid 24.12.94 | 20 a¥
o WHTd H 31T |

Yo ERT @ Ueel Bl SRRy Jaa owqd e S ORI
Wi Brater e HHE 1304 fQTIH 23122014 & fau SR ol i 2312,
2014 ¥ TR @ ueer A fvE Rie g3 N ammer Farll exerE dal e
e el gy, (191) & ver # wHra H S|

WWW@WWWWMOMS@WWW
Rl 19.02.2015 | a1 AT 36 UPR W Ul 24.12.94 | 50 g4 v THT H AT

W@ﬂ@rzo/wmﬁ&ﬂﬂmwﬁwaﬁaﬁwwzﬁmm
05.07.2023 ¥ AT ATSFRT @ s € |

g # @99 yeel ¥ W9 &1 9T © | gng
Clig , FF

Lo SRR T e .. 108
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RISTRIF TRBR
Fratera @iy e, @M vd y—fasm= 99T, g

@ UTTT 196 /1996 USSl @WH UTTl AR WIS WSl UeR & 1.00
R fiee am 99 wER avdld faear fFer g @ QY HHIG 1636—1640
fasi 10.00.1996 Td WA ey fadid 23.11.1996 ¥ @4 ucel &l HENMA W I
o SreRM Farl S &1 99 dewe faerdl e gegd & el H wgfa o @l
™| e wiier fFoed e 04.12.1996 I fHaT WA @A yeel Wfdar doflad
faeic 06.12.1996 ¥ BBY 20 Y B WIERM T B T&T # HHId H 0T |

yeerr) & HERM WIe bl WA f3iE 29.07.2000 B & WM U IFD! AR
qel a8 02002000 ¥ AR WRAT U NI fRAT S WX SRIferd
AT AP 3411 [371% 28.06.2001 A EIGN W+ Ucel & YR widal Fwres fais
05.07.2001 P! fhal SMHR @9 Yeel 99 @fy =g #wdl wifdsl <@ ool %@ =0
WERM e Fad S o1 9/ dedie faerar frer g @ el § yeid 7 |

Jeermd S @R <l g @I Uee @l EwraRel 0 ST srfleror @i
AT, SR B AT HHD NN /5T /G| FI196 /96 /793 fa-ip 26.09.2023
A A o9 ficsa yar fia e Rrerar e (91) & vt § wWigd fhar Sax
goitae fadid 19.10.2023 &1 fohar 1T |

@Hﬂqz{aﬂ'@nwe/wgsﬁ%ﬁwmmﬁwaﬁmwwzhmw
12002023 ¥ AR AR @, ORI IS ggyer e Avsd, g &N
150,000 & Ufaad @ FI<T T SR Td SEIAA STIQR BRI faA{h 25082015 3 TG
AR T W GRE WG TR &F—2 §RT faid 25102024 ¥ AR AT
gged B Agfad o 2 |

@ ueer ¥ g ¥ A 11.03.2014 & Wi Sifer @) grRr dibl Sfid B ST
R W et § 1002673821 Agd o WS U U @1 S(dy WA fdar gam aral
R | foEE wRa W © 2408883 /— UEEMIY) ERT faid 23.06.2015 W T BT <

T B
aaar & @A el # @9 PR 99 B | yﬁ&
iy , FH
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RISTRIN RBR
FRated @ afEar, @F v - fowm, g

W UCTT: 143 / 1992—@A TEeT IR Wil AT TR &3 0.8749 FICAR e AT
T qediel Rrear Rrem 3rgr § oafy widar goieE @ [y @ 10 9 ¥g affe Rer wes
T 5000 /— W BTG @ SR, SHERIT $ ey HHle @/ W/ R/ em/
WU—143 /92 /2594 T 31.10.1992 ¥ 1 AR g A i< W e el SR &1 919
aedier Rererar forel e, (I91) @ v ¥ wiga gan | @A geel Hfder uelia feid 2511,
93 ¥ By A WM gF A Mfdws | TIE B UE H GHId H AT | SR §RT G UL
araf 10 af W 20 af ¥ URFT U faAiE 111102 BT TKA FA S R praterd @l
A, daR & RW HEiG @t /HH /R /W @143 /92 /104 [ 23012008 &
wuaa1oaﬁa%wmwzoaﬁ‘aaﬁﬁﬁ:rfazs_11.gsﬁzoaﬁf‘a‘g@z@%maﬁﬂs‘l
e W wfaer e f&Fie 27.01.08 | fHa1 SIS B geer Yol fadid 20.02.03 &
B W e Aty faHid 251193 | 20 a9 &g Uud H S|

Yeerm) 4 HIRE S whiar e 200406 B & WM W dEGd @ SHfE
BT & TR AR HHe @A /R /R /3 /@u,/ 143 /92 /6453 TG 31.07.08 &
@ geer Al R 3@ ueh A W@ o AR Sie Fard St @ 9 Jedte fassr
e Frgge, @ verd uwra W 3|

G UeeT SRR Brifed @i s, ey @ S HHiG W@ /] /31 /
|U-143 /92 /1314 TeAiw 20002011 A faw Rig gz ot efer fawd 71 gam ar€ A s
mmmmﬁwﬁﬁ@ﬁleWﬂﬁmmﬂmw
29.12.11 BT T AT |

G UCeT BRIl QY HHih 3l /bR /W /EU—143 /92 /991 fedie 03.10.2012
J a7afy 20 a§ W 30 9 U e 251193 ¥ 30 9 ¥ WEpfa TR @ T | rEdT Wb
wifer Brsmes RAiE 05102012 W bl SR @A el Uuiige fAAE 10.10.2012 W &N
E ucer 3afdy fid 25.11.93 ¥ 30 aY B NI H 37T

q&mﬁ&ﬁﬁm%mwmwmﬂmmwwma?wﬁ
W%@Wqﬁammwmmﬁm@ﬁaﬁwmgﬁwﬁm
PG G /T / /U1 /1084 Faih 23.05.2018 W W ULl SR Wi LR
yrer A% AERAT 2 /53 2SR A SEF. @ v § WG fhar Sie} ueiad &S 26.07.
2018 &I favam T |

@ Uee W 143 /1992 H AwE srflerr w@f s SR $ e IEGIES
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e-Challan

Mines and Geoloﬂy Department
a

Government o jasthan
GRN: ooso7s1201 | [INIINIININNNN Payment Date: 23/01/2025 11:27:40
Office Name: M.E., Mines & Geology Deptt., Jhunjhunu
Location: JHUNJHUNU
Period: 22/01/2025-To-31/01/2025

S.No

1 osss_oo 800-07-00- " PéfacEPDetdifB Deface,R*Refund)

236077.00 :

'S.No.! Date | Am&ARPSC'(IStatus/BillNo/Date! Action By *

h--------l---------------.--l--------Tata',’NﬁAmoum--l-----u---------------‘-------------z 607700

Two Lakh Thirty 8ix TMUHMMVM RM‘E?MBG; :Only D . Off31280

Payee Details:

Full Name: MS MUMAL ENTERPIRSES Tin/Actt.No./VehicleNo./Taxid ML 13/00

Pan No.(If Applicable): City(Pincode): JHUNJHUNU(333001)

Address:NARI JHUNJHUNU Remarks:ILLEGAL DEMAND DATED 20-01-2025
DEPOSITE 25 PERCENT IN ONE TIME SETTELMENT
SCHEME

Payment Details: Challan No. - 10340773

Bank: SBI AnyWhere Bank CIN No: SBIN9978120123012025

Date: 23/01/2025 11:27:40 Refrence No: 23012025090007399

Computer generated copy on : 12/11/2025 Courtsy : https://Egras.rajasthan.gov.in

G Scanned with OKEN Scanq?ﬁ]
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C-hallan Details
Page 1 of 1
. 389 Annexure-XIV — ©°
DEPARTMENT OF MINES AND GEOLOGY User : 20050615
[ Yogesh Jangid )
- ngnesday, ME, Jhunjhunu e
i {\ugust 3,2016 Demand & Assessment
f . Challan Details
‘ChallanNo. : 140749 RS 5
2 4 Mineral N Cheque/DD Cheque/DD Cheque/DD  Amount
. ame Fee Type Cheque/DD/CashN Date Defails (in Rs.)
R Unauthorised %
SR Masonarystone Mining (Cost of Cash 14-Oct-2015 500000 g
B g Mineral)
500000

(@ & /)""l"w( -

qesE 577 5o 4116892

74 95;7;/3 S o0 i
(?fﬁ wmg@/:_
[
«mﬁ«rb jue7 e 0&7\"}7‘/)0«—5" g s -~

_ye HOPHO T mf/m-éb b & -~
_p — o1 B RIRD & pewpes] —
y — 9D KB B herr| o iR
o Ik PT 238 Jf H“’mﬁ/ 2

y 9P RS @,ﬁ%ﬂ;
o’\’/é

/ \]
: ;l/dmgoms.dmg-raj.org/DMG/ChallanDetails.jsp?Code=499028 8/3/2016 R
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Challan Details 390 Page 1 of |

& DEPARTMENT OF MINES AND GEOLOGY User : 20050615

i g [ Yogesh Jangid ]
; Wednesday ME, Jhunjhunu
| August 3, 2016 Demand & Assessment
Challan Details P
ChallanNo. : 140770 1Yo IS
k : Cheque/DD Cheque/DD Cheque/DD  Amount
~stieral Name Fes Type Cheque/DD/Cash Date Details  (inRs.)
R Unauthorised
Masonarystone Mining (Cost of Cash 14-Oct-2015 100000
e Mineral)
§1otal 100000.
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q
\ Challan Details 391 Page 1 of |
| e DEPARTMENT OF MINES AND GEOLOGY User : 20050615
| : [ Yogesh Jangid ]
! \Jednesday, ME, Jhunjhunu
f | August 3, 2016 Demand & Assessment %]
| s Challan Details
| ChallanNo. : 147401 |2 12 1<
|l : t
i #Mineral Name Fee Type Cheque/DD/CashI(\i]:)equemD I(;:zfue/DD ggf;r:IDD g;ln;:';
b p Unauthorised 19-D
Masonarystone Mining (Cost of - Cash 2015“' 500000
Mineral)
500000
4
4
3
#
$
://[dmgoms.dmg-raj.org/D )
j.org/DMG/ChallanDetails.jsp?Code=509258
8/3/2016
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Page 1 of |

Challan Details 392

Page 1 of 1
| % DEPARTMENT OF MINES AND GEOLOGY User : 20050615
A RO Eh [ Yogesh Jangid )
- Wednesday, ME, Jhunjhunu
? August 3, 2016 Demand & Assessment (x]
| Challan Details
ChallanNo. : 918 HD ‘3‘ |é
#Mineral N Cheque/DD Cheque/DD Cheque/DD Amount
ame Fee Type Cheque/DD/Cash No. Date Details (in Rs.)
3 Unauthorised
EMasonarystone Mining (Cost of Cash 400000
Mineral)
400000
: -//dmgoms.dmg-raj.org/DMG/ChallanDetails jsp?Code=536690 8/3/2016

126



{1 ; Challan Details
|

‘m l ,
1

: Wednesday,
August 3, 2016
~ Challan Details

Challan No. : 964

# Mineral Name Fee Type

Unauthonsed

rage 1 ol

DEPARTMENT OF MINES AND GEOLOGY User : 20050615
[ Yogesh Jangid ]
ME, Jhunjhunu
Demand & Assessment
2236
Cheque/DD Cheque/DD Cheque/DD Amount
Cheque/DD/Cash No. Date Details (inRs.)
400000
400000
8/3/2016
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Challan Details Page 1 of 1
T DEPARTMENT OF MINES AND GEOLOGY User : 20050615
{ [ Yogesh Jangid ]
Wednesday, ME, Jhunjhunu
August 3, 2016 Demand & Assessment
Challan Details
ChallanNo. : 978 2.3\ 6
# Mineral Name Fee T Cheque/DD Cheque/DD Cheque/DD  Amount
o= pe Cheque/DD/Cash No. Date Details (in Rs.)
5 Unauthorised 3
iiii.| Masonarystone Mining (Cost of - Cash 221800
A Mineral)
221800
c
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/freasury S:No ChallanNo/DDOCode Officeid ChallanDate

395

Challan Information

April 12, 2018

11:31:21 AM Page : 5

GrossAmount  GRN

;' P 31280 | 29/03/2016 |YOGESH JANGID (0853001020101 ne SroseiMmotn LSRN
| 198 s 31260 | 3010372016 |RAJESH TIKKIWAL /0 SURESH CHA — 1034‘5461
R EETR e 0853001020101 21788.00 21788.00 1032057\
e il M ::n::: ::arma 0853001020101 46900.00 46900.00 1033753\
T UNU 0853001020101 21800.00 21800.00 1033202\
139 | 45552 {/ ::: :0’03/2016 yogesh Idc 0853001020101 10443.00 10443.00 1032422\
| 3 0/03/2016 | yogesh ldc 0853001020101 21788.00 21788.00| 1036606 J
| _io A600 i 31260 | 30/03/2016 |YOGESH LDC 0853001020101 9800.00 9800.00 1032592\
’ :' S ’[ 31260 | 300312016 |YOGESH LDC 0853001020101 9800.00 9800.00 103:;5ﬂ
142 | 45555 [ 31280 | 30032016 |yogesh ldc 0853001020101 9800.00 3800.00 1oa§eﬂ
143 | 45815 [ 31280 | 3170372016 |MINING ENGINEER JHUNJHUNU 0853001020101 219913600]  2199136.00 1031;ﬂ
.
Wi [ as817 [ 31280 | 31/03/2016 |MINING ENGINEER JHUNJHUNU 0853001020101 1465986.00 1465986.00 103@
145 45818 / 31280 | 31/03/2016 |SUBHASH CHANDRA MF-2ND 0853001020101 21800.00 21800.00 104;2591
146 | 45820 (: 31260 | 31/03/2016 |SUBHASH CHANDRA MF-2ND 0853001020101 21800.00 21800.00 104%245J
147 | 45821 (/ 31260 | 31/03/2016 |SUBHASH CHANDRA MF-2ND 0853001020101 2180000 21800.00 1042231
148 | 45823 | 31280 | 310372016 |SUBHASH CHANDRA MF-2ND 0853001020101 70000.00 70000.00[ 1042110
149 | 45824 l/ 31280 | 31/03/2016 |SUBHASH CHANDRA MF-2ND 0853001020101 26000.00 26000,00| 1042524
150 | 45825 ‘/, 31280 | 31/03/2016 |SUBHASH CHANDRA MF-2ND 0853001020101 20000.00 20000,00| 1042283
151 | 45828 [ 31280 | 31/03/2016 |SUBHASH CHANDRA MF-2ND 0853001020101 26000.00 26000,00| 1042516
152 | 45829 / 31280 | 31/03/2016 |subhash chandra mf-2nd 0853001020101 20000.00 20000.00] 1042509
153 | 45831 /j 31280 | 31/03/2016 |MANOJ KUMAR AME 0853001020101 150000.00 150000.00] 1041906
154 | 45833 [ 31280 | 310372016 |SUBHASH CHANDRA MF-2ND 0853001020101 60000.00 60000.00] 1041837
155 | 45835 7 37280 | 31/0372016 |SUBHASH CHANDRA MF 2ND 0853001020101 40000.00 40000,00] 1041624
156 | 45836 7 57280 | 31/03/2016 | SUBHASH CHANDRA MF-2ND 0853001020101 22000.00 2200000 1041804
k 157 | 45838 / ’ 31280 | 31/03/2016 |SUBHASH CHANDRA MF-2ND 0853001020101 35000.00 35000.00] 1041795
F 5o 7 7280 | 31/0372016 | SUBHASH CHANDRA MF-2ND 0853001020101 21000.00 21000,00] 1041784
159 45847/ 37280 | 31/03/2016 | SUBHASH CHANDRA MF-2ND 0853001020101 21000.00 21000.00] 1041776
60 | 45644 ( j 37780 | 310312016 |SUBHASH CHANDRA MF-2ND 0853001020101 21000.00 21000.00 1041E1
ot aseas 7 31280 | 31/0372016 |SUBHASH CHANDRA MF-2ND 0853001020101 5000.00 5000.00] 1041755
62 | 45847 f 57280 | 31/03/2016 |SUBHASH CHANDRA MF-—~2ND 0853001020101 zio0000| 2180000 1041743
e e |/ 37780 | 310372016 |SUBHASH CHANDRA MF-2ND 0853001020101 21800.00 21800.00] 1041732
Tes | 45852 37280 | 310372016 | SUBHASH CHANDRA MF-2ND 0853001020101 21800.00 21800.00] 1041711 ,
| | — R _,—__—J
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Challan Informatlon

April 12, 2016

11:31:21 AM

Pago : 3

!JHUNJHUNU ol i 31280 | 16/03/2016 |SUBHASH CHANDRA MF-2 0853001020101 7200000  72000.00 ?035545
| 8| 4260 (/ 31280 [ 16/03/2016 |subhash chandra mf-2nd 0853001020101 33400.00 33400.00] 1014651
' 74 42162 (/ 31280 | 16/03/2016 |SUBHASH CHANDRA MF-2ND 0853001020101 26800.00 26800,00[ 1014671
| = 42407 ( A 31280 | 17/03/2016 |vijay chodhary s/o mohan singh 0853001020101 49500.00 49500.00 101%466
' 8 42496 '/ 31280 | 17/03/2016 |sumer singh s/o mani ram 0853001020101 183403.00 183403.00] 1017266
| 7| 42499 } 31280 | 17/03/2016 |RAMESH CHANDRA SURVEYOUR | 0853001020101 20112.00 2011200 1017104
i 78 42501 ‘/ 31280 | 17/03/2016 |RAMESH CHANDRA SURVEYOUR 0853001020101 22860.00 22860.00 101;166
| G (, "31280 | 18/03/2016 |ME JHUNJHUNU 0853001020101 145585.00 145585.00{ 1017481
‘ 80 42722 {/ 31280 | 18/03/2016 |amar singh s/o jita ram 0853001020101 68908.00 63908.00f 1009336
81 42723 { 31280 | 18/03/2016 |lokendra kumar idc 0853001020101 136000.00 136000.00f 1020084
42724 31280 | 18/03/2016 [smt.kunti devi 0853001020101 23000.00 23000.00 1013425
42725 ¢ 31280 18/03/2016 |ME JHUNJHUNU 0853001020101 9630.00 9630.00 1013516
42974 ( 31280 19/03/2016 |RAMSAVRUP S/O BIRBAL RAM 0853001020101 5513.00 5513.00] 102(1)660
43475 ¢ 31280 | 21/03/2016 |MANOJKUMAR AME 0853001020101 21788.00 21783.00] 1021530
86 43476 | 31280 | 21/03/2016 |MANOJ KUMAR AME 0853001020101 21788.00 21788.00 102!15922
87 3477 7 31280 | 21/03/2016 |MANOJKUMAR AME 0853001020101 21788.00 21788.00] 1021912
88 43478 / 31280 | 21/03/2016 |MANOJ KUMAR AME 0853001020101 21788.00 21788.00 102;898
89 43479 31280 | 21/0372016 |MANOJKUMAR AME 0853001020101 21788.00 21788.00] 1021154 |
90 43480 31280 | 21/03/2016 |MANOJ KUMAR 0853001020101 21788.00 21788.00] 1021159
91 43795 ( 31280 | 22/03/2016 |SUBHASH CHANDRA MF-2 0853001020101 400000.00 400000.00 102;706
92 2379 7] 31280 | 22/03/2016 |SUBHASH CHANDRA MF-2 0853001020101 145500.00 145500.00 102:966
93 43797 4 31280 | 22/03/2016 |SUBHASH CHANDRA MF-2 0853001020101 21800.00 21800.00 102(75455
94 43798 7 31280 | 22/03/72016 |SUBHASH CHANDRA MF-2 0853001020101 21800.00 21800.00 102(75442
95 23799 // 31280 | 22/03/2016 |RAMESH CHANDRA SURVEYOUR | 0853001020101 22375.00 22375.00 1023259
% 23800 # 31280 | 22/03/2016 |SUBHASH CHANDRA MF-2 0853001020101 64000.00 64000.00 102(:451
97 43801 (/ 31280 | 22/03/2016 |SUBHASH CHANDRA MF-2 0853001020101 30000.00 30000.00 1022470
1 TR § 31280 | 220372016 |ME JHUNJHUNU 0853001020101 | 152600000 1526000.00 1oz§oos
! 99 43803 } 31280 22/03/2016  |ME JHUNJHUNU 0853001020101 1526000.00 1526000.00| 1025017
! 100 44041 | l 31280 22/03/2016 | bdo panchayat samiti udaipurwa 0853001020101 39030.00 39030.00 100(7J775]
101 44046 (/ 31280 | 22/03/2016 |Ramesh Chandra Surveyor 0853001020101 21788.00 21788.00 lozzsao
102 | 44252 [ 31280 | 25/03/2016 ME JHUNJHUNU 0853001020101 1928.00 1928.00 1025865|
8

For More Detail ; Rajkosh.raj.nic.in
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Treasury S.No ChallanNg /BDOCo"d{"““

397

April 12,2016 11:31:21 AM

For More Detail : Rajkosh.raj.nic.in

Challan Info
NI L L L rmation
JHUNJHUNU| 41 41277 (] ~°::3§ Wk __RemitterName T R
. : 14032016 | SUBHASH CHANDRL e 1. BudgetHead) TotalAmount mount GRN
T ﬁ i Qﬁ\ HASH CHANDRA MF-2ND 0853001020101 '50000.00 S e
. 141032016 |suB 2 |
@ | arze0 (T HASH CHANDRA MF-2ND 0853001020101 33500.00 T e
- 31280 | 140372016 |SUBrASH CHANDRA MF-2ND 9
23 e —— 0853001020101 21790.00 21790.00] 1006383
31280 14/03/2016 |[subha 8
sh cha X
25 41282 5 ndra mf-2nd 0853001020101 28510.00 28510.00| 1006378
1280 | 147037201 S
- P 016 | SUBHASH CHANDRA MF-2ND 0853001020101 21788.00 21788.00( 1006404
31280 14, 5
_ e i’/ /03/2016  |subhash chandra mf.2nd 0853001020101 22000.00 22000.00{ 1006619
31280 9
14/03/2016 |lokendra kumar Idc 0853001020101 3 m r ik =
48 41285 1
(/ 31280 | 14/0372016 |subhash chandra mi.2nd 0853001020101 200000.00 200000.00| 1008241
41286 9
L 31280 | 14/03/2016 |ME JHUNJHUNU 0853001020101 3001200.00 3001200.00 1006059
41287
( P 31280 | 14/03/2016 |ME JHUNJHUNU 0853001020101 3001200.00 YT T
2
41398 ( 31280 | 14/03/2016 |Ramesh Chandra Surveyor 0853001020101 25350.00 25350.00] 1008230
8
41462 { 31280 | 14/03/2016 |Ramesh Chandra Surveyor 0853001020101 50000.00 50000.00| 1008203
7
41488 ( 31280 | 14/03/2016 |Ramesh Chandra Surveyor 0853001020101 750000 T RTTT
3
41731 31280 | 15/03/2016 |vijay chodhary s/o mohan singh 0853001020101 49500.00 49500.00| 1012485
4
41732 { 31280 | 15/0372016 |ME JHUNJHUNU 0853001020101 2000.00 2000.00| 1006069
A 0
41734 [ /31280 | 15/03/2016 |BHANARAM S/O RAMCHANDRA 0853001020101 47000.00 47000.00 1012733
41736 ( 31280 | 15/03/2016 |P.M.S.CONSTRACTION 0853001020101 24000.00 24000.00] 1012529
58 41738 ( 31280 | 15/03/2016 |LILADHAR KUMAWAT 0853001020101 25000.00 25000.00 012713
£l
59 41739 / 31280 | 15/03/2016 |RAMESH CHANDRA SURVEYOR 0853001020101 13720.00 13720.00{ 1010475
60 41740 ( 31280 | 15/03/2016 |RAMESH CHANDRA SURVEYOR 0853001020101 21788.00 21788.00 1012341
]
61 41743 { 31280 | 15/03/2016 |RAMESH CHANDRA SURVEYOR 0853001020101 13720.00 13720.00[ 1010454
1020101 23788.00 23788.00] 1012931
62 41744 7 31280 | 15/03/2016 |VINOD KUMAR 0853001020 2
2 853001020101 23788.00 23788.00] 1012910
41745 / 31280 | 15/03/2016 |JAYPAL CHODHARY 0 2
101 23788.00 23788.00[ 1012893
21748 7] 31280 | 15/03/2016 |SMT. HEMLATA PAWAR 085300102010 2
a i 3001020101 23788.00 23788.00( 1012873
41749 7 31280 15/03/2016 | sunil kumar jat 085! o
330400.00 330400.00 1014903
6 22153 7 31280 | 16/03/2016 |subhash chandra mf-2nd 0853001020101 .
1020101 200000.00 200000.00] 1014697
7 31280 | 16/03/2016 |SUBHASH CHANDRA MF-2ND 085300 g
7 o 90000.00 90000.00] 1014629
A 2nd 0853001020101 I
22155 / 31280 | 16/03/2016 |subhash chandra mf-2n p
% 50000.00| 1014683
acsi it il — z 0853001020101 50000.00 :
/' 31280 | 16/03/2016 |SUBHASH CHANDRA MF-2ND p
” e 0853001020101 113495.00 113495,00] 1012694
e 31280 | 16/03/2016 |ME JHUNJHUNU 1
0 e 0853001020101 400000.00 400000.00] 101600
A 31280 16/03/2016 | subhash chandra mf-2nd
71 42158 /
L 1
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January 22,2016 05:21:59 PM Page : 1
Treasury S.No Challann DbCod. Officeld Bl 3,“.C‘hallem Information .
HUNJHUNU| 0 27322 | | 31280 01/1:/2015 " RemitterName "By d'T our t GRI
1 27323 WWM% motiram 0853001020101 26050.00 26050.00| 8564254
2 | 27a% R 0853001020101 2000000 20000.00] 8541469 |
3 27617 7] ’\WW gss o o 0853001020101 7421.00 7421.00 8548448
r 27739 31280 031212015 d:A HLAD KHARA S/O GORDHAN | 0853001020101 88594.00 88594.00| 8594888
5 27808 " Wm Cooia ram s/o' ramavtar 0853001020101 27100.00 27100.00| 8596031
6 27883 WW SM':f:s jhunjhuny 0853001020101 47985.00 47985.00( 8580646
7 27953 —— | " '</<015 | SMT-NIRMALA DEVI 0853001020101 2000.00 2000.00| 8425094
(| 31280 | 041212015 | Nagamaiie vidhra v
8 27954 (| wrom T ya vihar pilan 0853001020101 33912.00 33912.00| 8578434
9 27995 (|, -?m-Tsnmms CHAND S/0 HARLAL SINGH 0853001020101 184000.00 184000.00| 8375578
10 28140 (‘ oo o PRINCLPAL GGSSS SURAJGARH 0853001020101 10550.00 10550.00| 8598902
.l 28141 (| 31280 | 071272015 SUBHASH CHANDRA MF-2 0853001020101 26050.00 26050.00| 8629308
12| 28142 T O SUBHASH CHANDRA MF-2 0853001020101 25600.00 25600.00| 8629398
3 28143 7 P subhash chandra mf-2nd 0853001020101 25000.00 25000.00| 8593267
v IR A S 07/12)2015 subhash chandra mi-2nd 0853001020101 26200.00 26200.00| 8593009
= i (4/ 3'1 o 07“2,2015 subhash chandra mf-2nd 0853001020101 26500.00 26500.00| 8593144
= s (1 e 15 | SUSHILA DEVI W/O SURENDRA KUMA | 0853001020101 68907.00 68907.00| 8636281
= ST i o 22015 |NARENDRA KUMAR S/O SHIV CHAND | 0853001020101 82032.00 82032.00| 8635941
0911212015 |sh.BUD RAM JAT 0853001020101 2000.00 2000.00| 8641860
18 | 241 (- 31280 [ 091212015 |Subhash chandra MF 1 0853001020101 26050.00 26050.00| 8650495
19 28643 (| 31280 | 101272015 |E.ONPKhewi 0853001020101 30334.00 30334.00| 8678209
20 28706 {| 31280 | 1011212015 |Rajpal Sio Shree Rameshwar 0853001020101 26400.00 26400.00| 8678794
21 28859 (| 31280 | 1111212015 |ME JHUNJHUNU 0853001020101 2000.00 2000.00| 8635022
22 28860 ¢ 31280 | 11/1212015 |ME JHUNJHUNU 0853001020101 2000.00 2000.00| 8634851
23 28861 ¢ 31280 | 11/12/2015 |SMT.MAMTA DEWI 0853001020101 2000.00 2000.00[ 8705683
24 28862 { e 31280 | 1111212015 |ME JHUNJHUNU 0853001020101 10464.00 10464.00| 8698785
25 28864 4] 31280 | 11112/2015 |ME JHUNJHUNU 0853001020101 2000800.00 2000800.00| 8634295
28865 | 31280 | 111212015 [ME JHUNJHUNU - 0853001020101 133151.00 133151.00| 8635178
27 28866 (] 31280 | 11/12/2015 |ME JRUNJHUNU 0853001020101 9000000.00 9000000.00( 8635323
28 28867 11/ 31280 | 111122015 |ME JHUNJHUNU 0853001020101 7295213.00 7295213.00| 8635435
29 28868 1 31280 | 11/12/2015 [ME JHUNJHUNU 0853001020101 306000.00 306000.00| 8637403
30 28869 | 31280 | 11/12/2015 [ME JHUNJHUNU 0853001020101 306000.00 306000.00( 8637130
31 28870 (| 31280 | 11/12/2015 [ME JHUNJHUNU 0853001020101 306000.00 306000.00| 8636512
Y 32 28871 (I 31280 | 11/12/2015 [ME JHUNJHUNU 0853001020101 306000.00 306000.00| 8640187
33 28872 (;'/ 31280 | 11/12/2015 [ME JHUNJHUNU 0853001020101 306000.00 306000.00] 8637647
‘I'= 28873 L |- 31280 | 1111272015 |ME JHUNJHUNU 0853001020101 306000.00 306000.00] 8637481
35 28874 (/, 31280 | 11/1212015 |ME JHUNJHUNU \~ 0853001020101 203836.00 203836.00] 8635659
36 28875 1) L 31280 | 11/12/2015 [ME JHUNJHUNU 0853001020101 5000000.00 5000000.00[ 8636345
37 28876 /| 31280 | 11/12/2015 |ME JHUNJHUNU vV 0853001020101 210766.00 210766.00[ 8635569
38 20211 | -~ 31280 | '15/12/2015 [sh. HAN RAM S/O GIRDHARI LAL 0853001020101 275625.00 275625.00( 8708998
39 29350 { - 31280 | 16/12/2015 |GGSS NAWALGARH 0853001020101 27455.00 27455.00| 8672262
| 40 29406 ¢ 31280 | 16/12/2015 |YOGESH JANGID 0853001020101 25900.00 25900.00| 8780970
! a 20407y 31280 | 16/12/2015 |RAMESH CHANDRA SURVEYOR 0853001020101 20000.00 20002,3 :;;::22
i 2 29408 // 31280 | 16/12/2015 |A.K. CONSTRUCTION COMPANY 0853001020101 :::2: ‘;5)29'00 o
‘ 43 20573 | _— 31280 | 17/12/2015 |SAHID COL. J. P. JANU GSSS JHU 0853001020101 52344‘00 52344.00 i
44 29800 € / 31280 21/12/2015 |Mukesh Kumar S/o Natha Ram 0853001020101 3“.00 623“.00 akinck
45 29802 { 31280 | 21/12/2015 |Mukesh Kumar S/o Natha Ram 0853001020101 62344, ¥

For More Detail : Rajkosh.raj.nic.in
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‘Challan Information

Decomber 03,2015  01:49:17 PM

Page = 1

p N m uu T, 7y o T _—
S.;l " Ch:'ol;sl;No(/ - “.O;?:;Oid cz;"-‘:};g:“: ’ RemitterName ‘BudgetHead TotalAmount GrossAmount GRN
1 21136 ( 35 owios Nagarpalika Mandawa 0853001020101 134712.00 13671200} 7874171
015  [MANIRAM DANGI 0853001020101 7550000 75500.00 7920025
2 21150 ¢ 31280 | 051072015 |Prncipal 0853001020101 883100 683100
3 21232 g 31280 | 0510/2015 |PAWAN KUMAR MORDIVA 0853001020101 520000 5200.00[ 7923406
4 | 2us ¢ 31280 | 06/102015 |RAME e
3 21463 4 3280 | oe 1o SH CHANDRA SURVEYOUR 0853001020101 26500.00 26500 00 gjz'? ,7
6 | 2us¢ |7 31280 | 061012015 ::::::::?:Um  Council 2::222:222:: :22222 ;222 32 ;i« :r
7 21465 (" 31280 | 06/10/2015 |G —— 5 24357.00| 7905745 |
8 21466 § 31280 | oen ommissoner Municiipal Council 0853001020101 2435700 35T 00} T Bt
3 21609 ¥ 250 o 0/2015 | ME JHUNJHUNU 0853001020101 391949.00 391949.00 7<J,ft,cj
— — — 102015 [ME JHUNJHUNU ~ 0853001020101 210766.00 -210?66 oo¥ 793 S-jh
3 07/10/2015  |ME JHUNJHUNU 0853001020101 500000000/ 5000360.00} 79
I = 31280 | 07/10/2015 |ME JHUNJHUNU \~ 0853001020101 137589.00 137589.00| 7933657
21689 (" 31280 | 07/10/2015 [ME JHUNJHUNU 0853001020101 16295213.00 16295213.00{ 7933592
21691 | 31280 | 07/10/2015 [brijesh kumar 0853001020101 26500.00 26500.00| 7950165
21692 [{ 31280 | 07/10/2015 |ME JHUNJHUNU v~ 0853001020101 203836.00 203836.00| 7931406
21795 |4 31280 | 08/10/2015 [gram panchayat golnra 0853001020101 227861.00 22781 00| 795142
21903 |{ 31280 [ 08/10/2015 [YOGESH JANGID 0853001020101 21000.00 21000 00 7962164
22226 | 31280 | 1210/2015 [DDO PC Kuharwas UID 5168 0853001020101 17247.00 17247 00| 7964775
22364 [f 31280 | 12/10/2015 |VINOD CHAUDHARY 0853001020101 17500.00 17500.00| 7998780
22365 (/ 31280 | 12/10/2015 |VINOD CHAUDHARY 08530010201C1 17500.00 17500.00| 7998722
22792 |1 31280 | 15/10/2015 |SUBHASH DANGI MF-2 0853001020101 56000.00 56000.00[ 8012863
22793 |{ 31280 | 15/10/2015 |subhash chandra mf-2 0853001020101 20000.00] 20000.00| 8083052
227195 |( 31280 | 15102015 |ME JHUNJHUNU 0853001020101 13428.00 13426.00( 8082934 |
22796 |{ - 31280 15/10/2015 |PRINCIPAL,GSSS,MANDAWA 0853001020101 798200 7982.00{ 8024841
22954 [ 31280 | 16/10/2015 |RAMESH CHANDRA SURVEYOUR 0853001020101 56000.00 56000.00| 8103312
22055 [+~ 31280 | 16/10/2015 |SHUBHASH CHANDRA MF 2 0853001020101 2650000 26500 00| 8103507
22056 [{, 31280 | 16/10/2015 |SHUBHASH CHANDRA MF 2 0853001020101 26500.00 2650000 8103670
22958 ¢ ) 31280 | 16/10/2015 |SHUBHASH CHANDRA MF 2 0853001020101 26500.00 26500.00| 81
23175 |1 31280 | 19/10/2015 [HARIRAM RAMDAYAL 0853001020101 91975 00 110350.00] 3123834
23321 | 31280 | 20/10/2015 [SULTAN S/OSADUSYA 0853001020101 275625.00 275625.00| 8146442
23554 [f 31280 | 23/10/2015 |SUBHASH CHANDRA MF-2 0853001020101 109000.00 108000.00| 8159880 |
23556 /A 31280 | 2310/2015 |SUBHASH CHANDRA MF-2 0853001020101 26500.00 26500 00| 8159814
23681 | { 31280 | 26/10/2015 |SUBHASH DANGI MFIl 0853001020101 26500.00 26500001 ¢
23682 [ ( 31280 | 26/10/2015 |ME JHUNJHUNU 0853001020101 84513.00 84513.00
23683 (¢ - 31280 | 26/10/2015 |ME JHUNJHUNU 0853001020101 2730.00 2730.00| 8147553
23811 { 31280 27/10/2015 |mahendra singh ratnawat 0853001020101 2800.00 2800.00| 8186121
23915 | { 31280 | 28/10/2015 |DARA SINGH S/O HANUMAN RAM 0853001020101 90000.00 90000.00| 8211956
23993 [ 31280 | 28/10/2015 |[ME JHUNJHUNU 0853001020101 12424.00 12424.00| 820626(
24123 | ( N 31280 | 29/10/2015 [SUBHASH CHANDRA 0853001020101 25900.00 25800.00] 8207278
24144 7= 31280 | 29/10/2015 |Ramesh chandra Surveyor 0853001020101 26400.00 26400.00| 8219575
24145 [ _— | 31280 | 291072015 |ramesh chandra surveyor 0853001020101 53500.00 53500.00} 8219678
20287 |/ 31280 | 30/10/2015 |ME JHUNJHUNU 0853001020101 2000800.00 200080000 8235193
October 2015  SUM of Total Amount: 25707784.00
SUM of Gross Amount :  25726159.00
! SUM of Total Amount :  25707784.00
3 AN : SUM of Gross Amount :  25726159.00
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404

-

Total/Net Amount:- =

Rupees Twenty Four Lakh Efghr
Hundreds Eighty Thre= Ohly

E-CHALLAN
Ml&%’fﬂ'&%’éﬁ%’ﬂ?ﬂ%‘em

Valid Upto:- 20/07/2014 Remitter's Copy for Dept Use
|_GRN:- Date:- 20/06/2014 5:50:00 PM

BarCode:- |.||.||n|

Office Name:-  MINING ENGINEER MiNES &

GEO.DEPTT.

Location:- JHUf‘?JHUTl:JTUs'KAR

Year:- 20/06/2014 TO 30/06/2014

Head : (0853) Amount =
0853-00-102-01-01-Rent Royaite fees oic 2,408,883.00

.fl £ = —
Discount :- T o 0.00

& 240888%,00
"fbusand Eight ,
-

|

; Payee Detail

Remarks:- ML-196-1996

2,

A

TIN/Actt. no /VehioleNo/Taxid/Lease No:-

PANNo.:-;)T_y'_f DPEIU L
Remitter Name;- ASMT.SAVITRI DEV

Address-  R/O-NARI “Sikar- 332001

N

PR
by

§\€%”-

P o

FOR USE IN RECEIVING BANK

\

Cheque-DD-No.

Bank CIN No:-
Bank SBBJ CHIRAWA
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. IIIIlII
i ll!llNG ENGINEER MINES &
ce Name-- EPTT.SIKAR
- GEONIAUNU
w7 01/04/2014 TO 31/03/2015
Yeal” 53) Amount T .
Head : (02 - 529,300.00
0853-00-102-01-ﬂ1-ﬂan1 Royalte lees
I |
Discount :- < 0. 33
Total/Net Amount:- < £ 529?00
| Rupees Five Lakh Twenty Nine Thuusand Three I
| Hundreds Only . T |
Payee Detail® ; & \
I TIN/Actt. nnNehlcleNuﬂaxlc}!Lea . N& ML ﬂﬁSBIQS
PAN No.- &Y.
| Remitter Name:- SHA 1B AR sr& 5
PANWARA
Address- JHUNJHURG? JBUNJHUN 000000 ,

&

| Remarks:- ILLEGAL MININGVAND COMPOUNBYEE ML
| NO 59/95 NEAR VILFAGE NARNTEHS

CHIRAWADIST JHUNJHUNU /]
|
FOR USE IN RECEIVING BANK
Cheque-DD-No.
Bank CIN No:-
| Bank SBBJ CHIRAWA
|-—-_-""_'——_-

(¥ Scanned with OKEN Scanner
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